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* THE ORISSA DEVELOPMENT AUTHORITILS ACT, 1982 

[ Orissa Act 14 d 1982 1 

[Receiverl lire assetrt of fire Presir/etlt on rlre 6th Arrg~rsr, 1982 JI  st Pltbli.rl1~11 i l l  R I I  

extraorditiary issue o J the Orisxu Gazelle, datcrl rhc 17111 A ~rg rrsl 19521 

AN ACT TO PROVIDE FOR THE DEVELOPMENT OOF URBAN AND RURAL 
 ARE.^^ 1.N THE STATE OF ORISSA ACCORDING TO 

PLAN AND FOR MA'XTERS ANCILLAI~Y THERETO 

Be it cnacted by thc LegisIature of the Slate of Orissa in the ~hirty-third year 
of the Republic of India, as follows : - 

! CHAPTER I 

Short title, 1.(1) This Act may be callcd rhc Orissa De~elopment Aulhorities Act, 1982. 
exlent and 

I commence- 

i mont. ' (2) It shall extend to the whole of the State of Odssa. 

(3) It shall come into force on such date and in such area or arcas as the 
State Governmeot may by notification appoint, ar~d different dates may bc appointed 
in respcct of different arcas. 

I Dehitions. 2. Zn this Act, llnlcss the context othenvisc requires,- 
! 

( i )  "agriculture" includes horticulture, poultry fanning, the raising of crops, 
fruits, vegetables, flowers, grass or trees of any kind, brecding of live- 
stock including cattlc, horses, donkcys, mulcs, p ig ,  breeding or fish and 
keeping of bees and the use of land for grazing attle or for any purpose 
which is ancilky to ,the farming of land or for any other agric1tur;ll 
purposc, but does not include the use of land as a wden which 1s 

an appendage to a building; and the expression 4'agricul(ural"shall be 
consirued accordingly ; 

( i i )  "amenity" includes roads, water and clec tric supply open spaces, 
parks, recreational grounds, cullural centres, aabral fca~urcs, playground, 
street lighting, dcainage, sclvemge, city beautification and such other ut ilitics, 
scrvices and conveniences as the State Governmet may dcterrninc to 
be an amcnity from time to time for the purposes of this Act; 

(iii] "area of bad lay-out or obsolete dcvelopment" means an area consistjag 
of land which is badly laid out or obsolete development nc;t confomin~ 
to the plannnig or the building regulations framed undcr this Act to-gcthcr 
with- land conliguous or adjacent thereto and defined as such In the 
development plan; 

For rhc Stnlement OF objcc~s and masons sce Oris~n Gurerfe, hrradinary, datcd ihc 
5th March 1982 (No. 303). 

1. f i m c  into Torcc in the areas Cornpriscd MWcr Plan m a  ol Bhitbancswar, Khurdha and 
Jalni w. c. I. Isc Bepccmbcr 1983 vidc Orissn Gozerrc. Ex~raordinnry, datcd rhe 1st Scptembcr 

' 

1983 ( No. I088 ). 

2. Came into iorcc ill thc areas Cornpriscd Mastcr Plan area or Cullack, Bidariasi and Choudwur 
W. C. T. Is[ Scptcmbcr 1983 vidc Ori~su  GOZCI I~ .  Extr:tOrdioary, datcd the Is[ Scplcmbcr 1983 
(No. 1089). 



THE ORISSA DEVELOPMENT AUTHORITIES ACT, 1982 

[Orissa Act 14 or 1982) 
(Sec- 2 --cotrd.l 

(iv) "Authority" meam a Development Authority constituted under sub- 
scdiolr (3) of Sectiau 3 for a development A m  under thia Act; 

(v )  "building" includes any stmchre or erection or part of a structure or erection 
which is intended to be used for residential, induslrial, commercial or other 
purposes, whether in actual use or not ; 

(v i )  "building operations" includes rebuilding operations, structural alterations 
of or additions to buildings and other operations normally undertitken in 
connection with the construction of buildings ; 

. (v i i )  4TEuirman" means the Chairman of the Authority ; 

(vii i)  "cammerce" means thc wrying on or any trade, busincss or profession, 
sale or exchange of goods of any type wbatsocver and includcs the running 
of, with a view to making profit, hospitals, nursing homes, i-~firmaries or 
educatiohal insiitutions, and also includes the running of sarais, hotels, 
restaurants and of boarding houses not atbched to any educational institutions ; 
and the, word "commercial" shall be construed accordingly ; 

(ix) "wmme~al use" includes the use of any land or building or any part 
thereof for purpose of commerce or for storage of goods, or as an 
ofice, whether attached to any industry or otherw~se; 

' .  ' 1  . .. 
(x) ' bdevelopment'' with its gramatical variations means the canying out-. of, 

building, engineering, mining or other operations in, on! over or under Iand 
or the making of any material change, in any budding or land or in 
the use of any building or land, ;md includes redevelc~pmenr and 
reconstructions and lay-out and subdhdision of any land; and"ro develop" 
sha l l  be construed mrd ing ly ;  

(xi) "development area" means the area .or group of areas declared as 
development area under s u h d o n  (1) of-section 3 ; 

(xi i )  "Director" means the person appointed as Director of Town Planning 
under ~ u b - ~ ~ t i o n  (1) of section 3 of Orjsqa Town Planning and Improve- OriPa 
ment T m t  Act, 1956 l o  of 1957. 

(xii i)  "engineering operation" includes the formation or laying out of a street 
or means of aaxss to a road or the bying out of means of watersupply 
drainage, electricity, gas or of other public utility senice; 

(xiv) "existing..land-use" means the predominant purpose for which any h d  
, '  orbuilding wasbeiagusdonaspecifiddate; 

t x ~ )  "ha1 plot" means a plot reconstituted from an original plot and allottcd 
in a town planning scherncas a final plot; 

(xvi )  "highway" has the same meaning as in section 4 of the National 
Highways Act, 1956; 48 ol195& 

( m i i )  "industry" includes the carrying on of any manufacturing proccss as defined 
in the Factories Act, 1948, and the word "industrial" shall be construed 63 nf 1gue. 
accordingly; 

(xvi i i )  "industrial use" means the use of any land or building or part thereof 
for purpose of industry ; 

(xix) "land" incIudes benefits to arise out of land, and things attached to the 
earth or permanently Fastened to anylhing attached to the carth; 



THE ORISSA DEVELOPMENT AUTHORITIES ACT, 1982 

[Orissa Act 14 of lcg2] 

(Sec. 2-co~lrd),  

( x . ~ )  ' ' Io~i l  newspaper" mcans any newspaper printed and published witrlul 
the Slatc of Orissa; 

L 

( x s i )  "mcans of access" includcs any means of passagc whethcr private Or 
public, for vehicles or for pcdestria~ls and includes any street; 

(xxii) "national highway" mcans any highway declarcd to be a national hipway 
under scction 2 of the National Highways Act, 1956; 48 of 1956 

( i x i i i )  t'notifimtion" means a noti Gation published in rhe Gazette; 

(xx iv )  "occupier" includes- 
' ,  - . I  

. . (a) a tenanl; 

(b) an owner in occupation o f ,  or otherwise using his land; 

,(c) a rent-f~e tenant of my land; 
. , ,  

(4 a licenccc in occupafion of any land; and 

(e) any pers on who is liable to pay to the owner any consideration 
including , , .  damages for the use and o,ccupatipn of the l a d :  

(xxv) "operaliond construction means any construct ion whether temporary 
or permanent, which is ncccssary Eor the operation, maintenance9 

~evelopment or execution of any of the following services, namcly :- 

(a) railways;. . . 

(b) national highways; 

(c) national waterways; 

' (d) air ways and aerodromes; 

(e) Posts, and, telegraphs, telephones, wireless, broadcasting and other 
like forms of communication ; 

Cfl regional grid for electricity; 
. ,  ' ,  1 .  , - ,  

, , , I 

. (g) any other secrvice .which the State Government may, if it is of 
opinion that the operation, maintenanw, development or execution of 
such service is essential to the life of the community, by no'jfica- 

tion, d e c k  to , b c a  service for the purpose of this clausc; 

Expianalion :-For the removal of doubts, it is hereby declared ha1 the cans- 
truction of- , . < , ,  

;.- . : (i) new residential buildings (othcr than gate, lodgcs, quarters for limited 
essential operational staff and tbc like), roads and drains In railway 

. , : . , colonies, hotels, clubs, inslitute:, and schools, in the case - of railways ; 
. and 

(ii) a new building, new structure or new installation, or any extension 
thereof, in the case or any other sewice, shall not bc deemed to be 

- operational construction . , within the meaning of this clause ; 



THE ORISS A DEVELOPMENT AUTHORITIES .ACT, 1982 

[Orissa Act 14 of 1982) 

(See. 2-Contd.) 

(xxv i )  "owner" includes a morigagee in possession, a person who for the 
time being is receiving or is entitled to receive or has received, the rent 
or premium or any oihcr considemuon for any land whether on his 

- own account or on account of, or on behalf of or for thc benefit of 
any other person or who would so receive the rent or premium* or 
any other consideration or bc entitIed to receive the rent or prcmum 
or any othe: consideration if thc land were let-out to a tenant; and 
includes the Head of a Government Department, General Manager of a 
Railway, the Secrchry, or oher Principal Officer of a local authority, 
statlftov authority or company, in respect of properlies under their res- 
pecl lve - controls; 

(xxvii) "privatc street" means any street, road, square, court, alley, Passage 
or riding-path, which is not a public street but does not include a 
palhway made by the owner ofpremises on his own land to secure accem 
to or for the convenient use of such premises; 

(xxviii) 'public building" means any building to which the public or any 
- class or section of the public are granted access or ,any building, wbich 

is open. to the public or any class or section of the public and mcludes 
any budding- , , 

, - 
(u) used as a- 

I '  ; 

(i) school or college or an' Universily or otbei educational institution; 

(ii) hostel; , , ._ . . 

(iii) library ; ! . - 

(iv) hospitaI, nurhing homc, dispensary, clinic, matcmity centre or w 
other like institution; 

, ., , . 
(v )  club; 

, ,  . ,  m > pi) lodging house; 
- - I . , . : , ; .  , , - 

(v i i )  choultry; 

(viii) coffee house. boarding. house, hotel oi eating-house; 
, . - . ,  , i "  . 

(b) ordinmiry used by the- 
I . , -  , 

(i) CcntraI or any Statc Government or any local authority or any body 
! corpornle,~. owned or. conkolled : by the Ccnt1a1 or any Statc Govern- 

menl ; or - . . . 

, . .  - , , , , 

(ill public or , any class ' or section of thc for religiom worship 
or for religious congregation ; 

.. ,  . , 

( m i x )  "public open space" means any land, whether enclosed or ,  not. 
belonging Lo the Cenlrcl or any State Government or any local authority 
or m y  body corpomte owned or controlled by ,the Central or. any State 

, , , ,Go~ernment, on,, which :there is no ,building : nr of which not mom than 
,. one-twentieth part is coy,ered wilh buildias and the. whole or remainder 
of which is used for purposc of recreation or as open space; 

(xxx)'."public 'place" ,meads any pbbc ' ~ r  bliildtng $&ch is 'bp=d tb the use 
ahd enjoyment of public, whether it"is acrually used or enjoyed by the 
pubBc or not, and, whether the ,entry, is'-regulted by any entry fee or not; 



THE OEUSSA DEVELOPMENT AUTHORITIES ACT, 1982 

[ Qrissa Act 14 of 1.982 1 
(Sec. 2-Contd.) 

(mi) "public s t ~ e t "  means &y strect, road, squarc, court, dey, passage 
or riding~path over which thc public have a right. of way, whether a 
thoroughfare or not, and include+ 

(a). rhe roadway. over any pubIic bridge or auseway; 

(4 t hc, footway. aftached; too, a.ny such she!?, pub1 ic bridge, 9% eyeway;  md 

(c) the attached, tp q y  such street, pabJic bridge or euservay and 
the %d,* khe!&r covered or not by any pav~rnenf, v,arandah, or 
other stpcturq, whjch lies, on 4th~:~ side of the toadybay up to the 
b;$indaiies , .  -of.-'the, qdja&it propcrty whether. that prqpcrty is privatc 
properly or propkrG-beloGi& . , , . .  tp tfie Central or anyi State Govcm- 
ment; 

(xxxii) "dway' l?  I , . 6  means , , - - .  a a, ,- rfjlw6y defined . . in the Tpdian Rajly9y Ahct, 1890;9 or isgo 

(xxxiii) "rcwnstituted. plot" m g s  a plq t wh@~ is in any way, altered by 
- the making ofra 'town $&hing scheme;, 

Explmotio,,-For thc purpos?? o f  this clquge* "dkrec' in&deT fhc a!teration 
'. of. *ownership of- plot ; 

(X?~V), Yregulati~qT* n?,--s, a. egulgtipn made under section- 124 and, includes 
zon1!ng and! atbey, ~gz!Qtigns, rqgdg, w, a part of a- de~dopment plan; 

(xxxv) "rcsiden~" iacludcs the ,use for human habitation of any land or 
" tiuildiag or pqt-'thereo£, including gardens, grounds gamge, stable and 
. outhouses, i f ,  any, appertainin6 to such buiIding. aid "residential" shall 
be construed according1y; 

{ x ~ x v i )  "de" means a d c - m ? d e  ,. uadcj . , . .  t$s Act by thc State GovernmenI; 

( x ~ i i ) : ' ' s l u m  area'! means any predominantly residedial: area, where the 
dwelhgs which by reasons d dilapidation, over-crowding faulty arI;iagem 
men$+ or. de,signs, Jack. of. ventilation, light or, sanitary fa@l@tqs, or any 
&rbEjiqation of these: fictor!, ari det@men-@I to. safety, agd; heal@ , o( th= 
h&tii~n~ 0s. o$e* and: which is' dehed,  by, a devel~pme,qt p@ gz$. 
~ 1 %  a<!?; 

( x x ~ v i i i ) , , " t o , ~ e ~ t " ~  .,. . . . . , in . elation . . . _ , ,  to any building. incIude- 

(a) any material alteration or enhrgcmcot of any buading; 

(b) thc conversion by structural alteration of place for human habitation 
of any h$d@gi:&$ q;&@x : qg j ~ ~ k d . .  f o ~  human : bavi@tion; 

(cJ the , convgrsiqn $to . more than oae- pbce! for huw-n : . haQi@tipn of a 
bd!g$g, , ogwj -str$c!ed ; 8s. : j .u9: E!W ; 

(4 the conversion of two or more places of human .habitation - ink 
a greater number of such places; 

such alteratidns of. a building as affec!, an al,t$raCjon of its, W?-7 
oi;'&piti& ,yr .... aihngements . , ... , , .  or . rnatqfially . .  , - .  affTct its,, s e ~ * ;  

- , -  
. . 

( f )  the additiap of any room< build in^. houses or other s~cJ&.lo 
any bnild~ngs; aad 
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- (g )  the construction iu a wall adjoinink any street or Iaod not belongiag 
to the owner of the wall, of a door opening on to such street 
or land; 

(XXX~X) '"Tribunal" means the  Tribunal constituted under section 87; 

(x l )  "uCauthorised occupation" in relation io any   remises means the 
occupation by any person of the premises beIonging to the Authority 
without any authoriry for such occupation' and includes the continuance 

- of this occupation by any person of the premises. afrer the authority 
. , 

. (whether by way of grant or any other mode of transrer) under which 
he was allowtd to occupy the premises has expired or has beendefer 
mined for any reasom whatsoevei.; 

(x!i) "urban local body" means a municipal council or a notified area council Orima 
- constituted under the Orissa Municipal Act, 1950; 23 of 1950. 

(xlii) "Valuation Officer'* means the Valuation Officer appointed under section 
33 of this Act; 

! - -. 
' (xliii) "Vice-Chairman " means the V i c e - C b P i h  oP tbe Authoriry ; 

! 
(xliv) "Zone" means any one of the divisions into plhich a dkvelopm'knt a& 

may be divided for the purposes 01 developm-ent under this Act; 

(xiv) words and expressions used in this Act but not - dehed shall have the Orivra ~~t 
same meaning as assigned to them in the Orissa Municipal Act, 1950 23 of 1950. 
as amended from time to time. . , 

I - .  CHAPTER U ' 

, , .  . ~eclarallon . 
of develop. . . 3. ( 1 )  Upon ehfotoemknt of this Act in area or areas under subsection (3) of 
mcnt areas section - 1, the. State Government shall, for the purposes of proper development of 
and Mnsti- such a k  or areas, by notification, declare such arm or areas to be a development 
g$F area £or the purposes of this Act and shall assign a name to such a e .  
mour 
AuthodtY. 

-A 

(2) The State ~overnkent  may, by notibation and in accordance .with 3ucb 
rules as may be made in that behalf- 

. ,. . 
J .  

(a) exclude from a development area any area comprised therein; or 
-.. ,.  . . , ,  

: . (b)  -include in a development area aiy other area; 

- - ' (3) As 'saon a; may be after the declaration of a develop&eat area under 
sub-section (I),  the State Government shall, by notification, constitute for the a d  
development arm a DeveIopment Authodry with effect rrom such date as mY be 
specfi?d :therein. ., 

. , , . . (4) S v e y  .Authority .so constituted shall be a body corporate by Lhe name 
of -'the d5yeloqnient, areas- for which it is, constituted having p e i p e d  s u a s i o n  
and a b & b n  seal with' power to a=qu&, hold &d dispdse of prwertY, bo% 
movable a d  immovable, and to contgct, and shall by - the said sue W . . be;$u$d.!2.:' ':;i'-. ., - 4  ' " ,  . '. .',, ,- , . ' -,.. . , . : .. . 8 

, - ..:.. 1 ... ' - "  
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CSec, 3) 
, . 

( 5 )  The "A~thorit~" qnsist of the foIlr>wmg members, name1y:- 

(a) a Chairman, who shall be appointed by the State Government; 

1rd (b) a Vice-Chairman, who shalI be an officer of the Central or State 
Government to be appointed by the State Government either on 
whc.le-time or on parktime basis and shall be the Chief ~xecutive of the 
Authority: 

Provided that nothing in this clause shall debar the State Government 
to  appoint a part-time Vice-chairman during the vacancy caused due . , '. . 
to the absence of the ViceChairman, either whole-time or part-time, . j 

to avoid dislomtion in the functioning of the Authority;]" , : 

(c )  an Engineer member, to be appointed by the State Government; 

(4 a Finance and Accounts member, to be appointed by the State 
Government ; 

(e) a Town and Regional Planning member, to be appointed by the 
State Government; 

(f) an Urban Designer or Architect member, to be appointed by tbe State 
Government; 

(g) the Secretary, Housing & Urban Development Deparbnent, Govern- 
ment of Orissa or his repbentative, member ex oflicfo. 

(h) the Chairman of urban lorral bodies comprised within the development , 

area, members, exoflcio. 

s[(6) The members appointed under clauses (c) to Cr) of sub-section ( 5 )  may 
either be whole-time or part-time members]. 

(7) The Vice-Chairman and the wholetime members shall be entitled to receive 
from the funds of the Authority such salaries and allowances, if any, and governed 
by such condition of service as may be prescribed by rules made in as behalf. 

, . 

(8) The Chairman, Vice-chairman and members appointed under &uses (c) 
io Cfl of sub-section (5) shdl hold office during the pleasure of the State Government. 

(9) a n h e  vice-chairman and any member] spec8ed in clauses (c) to Cf) of sub- 
section (9, if part time, and the members specified in &use (h) of that sub-section 
&ay be paid from . the funds of the Authority , such dowances, if any; as may 
be h e d  by the State Government in this behalf. . 

.(lo) A member, other than an ex officio member, may resign his office by ,. , , - . . . . , , ,  A , . , >  $riting under his hand addressed to the State Government, but , shall continue -,,, 
in office unLl his resignation i s  accepted by the State Gokerament. . , . ,  , . ,  ..... a . J , . .  

(21) No act or proceedings of rhe Authority shall be invalid by reason of the 
.&xistace of any vacancy in, or defect in the constitution of the Authority. , ,  : k t  

1 

" ' '(12)'The Authbrity shall meet at such timesand shall obseme such rule of 
~ocedure in -re* to the transaction of its business at its meet@ (including 
gyqqun, at meebgs) as may be provided by regulations. .. . : .:i . - . . . , ,, . , 
:L - ..--.. ... . .. . : ,  

1. Substiluted by the Orissa Acl 3 of 1993 s 2 (i) , . - .*dj 

. .- 2. Substiluted by the Orissa Act,4 of 1985 s 2 . . ... , 
- ,  . , 

3. ~ u b t i r u t d  Wth'e 0 & ~ 5 8 - ~ c t  3 of 1993's 2 (fi) . . , . - ' ... - ,  ... .. 
,. . :. 0 .  4 :!'. 



?HE OBJSSA DZwQLPFVIEW AUTHOPKTES,. AC;?, 1 
[ Orissa Act 14 of 1982 1 

Sta%oflhe 4.(1) SU~$CJ to s ~ h  ~ t r o l  ,vd restrictions, as may be prepcribed, by rules, 
the A~thDrity may appoint k Secretary . and suih ' numbcr bf ' bthkr officers and 
employees (iucludiog, e,pe@for tec%+l work) as may be, neGssary for, the &cient 
perfdhmice 'bdf' its finctions " and may determi tie their 'designati6n and grades. 

(2). The Screw, +d. other officers and employees of the Authority shall, be 
@?led to re,?ive,from the funds of  the Authority such salaries and-such allowances 
if any, and shall be governcd by such conditions of semce as may be 
determincd by regulatiom made in this behalf. 
?.... - - 

AMsw 5,(1), The Sfate Government shall, as soan as may be after the constitution of 
Onacil. the Autho~ty, by nonfiktion, constitute an advisdrry council for thepuiposc of advising 

the An thosty, on tEe preparation of develbpment plans an b development schemes and 
such other matters relating to the planning of development, or arising out of 

or: in connection with, the-' a'dmiiistratioi of this Act as may . ,  be referred b i t ,  
by the Authority. 
, . 1 . ' ., 

(2) Tbe Advisory Council shall consist of the following members, m e l y : -  

'[(a) The' President, who shall be appointed. by the State Government; 
. . I '  ,. 

(0-1) The Vice-cha-ingap, m e g  ber ex ofjicio;] 

(b) the members of the Authority referred [o in clauses (g) and (h) of sub- 
? S ? l p ~ -  (s), of sec!ion 3, 'mernb.q; ex officio ; 

(c) a member of the Orissa Legislature, represenkdng the whole or any p d  
03 the d~~e lo ,pmon~,  w, to be noghated by thesfate Gover~ept ,  member; 

(6) other memberb not exceeding fifteen in number lo  be uomiaated by the State 
' ,  Govenuntht of whom,at'least- five' shall be sucb non-oBGa1 who inthe 

opinion of the State Government have' special- knowledge- or. practlcasf 
experienoe of matters relati- to labour, industry. landscaping, e-mpmicr 
or: envirobiental ' science. , .r, . I 

. . . . 

(3) me Advisory Council shdl meet twice in a year and shall have the 
Powers to regulate . ~ t s  . own procedure. 

(4j .M~mbers of,the Advisory Council, other than the ex ofjicio mcmherg shaa 
hold office during the pleasure of the State Government. . . . , 4 . .  

(5) Members of the Advisory Council excepting the membcrs spw3.d in eu~ 
(c) of! sub-section (2) 'maj ' be"paid ' sich fees $id id loivadces' fdr. -attending i6 ., meet! = _. 
Ings, as may be determined by -ie'gulstioas made inrthis 'behalf. ' ' "' 

6.03 %! Aueority may ~nstiturc: as many, comm$teq cgnsjqing wholly.. of -Zim members or wholly of other persons Pafily of me&in,ad& p$ifly7 if '&@ei: $S*ibdl 
Commltrocs. and far such pufpdse"~? p~rpdses-'a6,it may'think'fitl ' - ' ' '- " 

7 r r  J ,,!:I:. r r  

(2) A- Pfffrm ee,. copstieted under this ssctiog shall meet at ,  such t i q  agd 'I place and s ~ U  ' nbd- fie sfrch ' mlcs ' f '  pro&dure in, !':tg thi: idad&d; 6h 
buslness at ~ t s  meetings as may be determined by regulations made behalf. 

, I.. . ' . - ' 4  -.  .. ,.: - .  . - : .I : 
- -!i:(3) The; members of a committee ( other than thosc vvhom'~e'  members of the 

Authority ) &all be paid sucli fee_. -and allowances 'for rattendiig its ' m e k w ' ' ' d  
for. attendbg to any other work af the Authoritg, as may be determined by 
regulations made in this behalf. - .  

, ' I  

I. Substiruted by Orissa Developmcnl Authoritiw (@endment), A$[,, l995: (WWI 
k t  4 of 1985) 8.3. i , ' ,  ., a,. 



(Oris5a Act I4 of 1952) 

(Secs.7-10) . . .  . . . .  . . .  
, . . . . . . .  . . .  Clbjas of 

tho 7. The objects of the Authority shall bc to prruote and secure the Developn~ent 
Authority. OF all o r  anyl,of the area .&mpriscd in the development a v  cdnurned according 

to' plan and for'that- purpose the Authority shall h a ~ e  power- to' aquire, hold, 
mmige -and dispoie-of h d a n d  other property, to tarn out building, engineering, 
mining' ~d other'.operations, to execute :works in connection with supply of wstcr 
arid elecwi'ioity, disposal of sewege, and other sirvices and - amenihes and generally 
to do anything (including mntrolling, dzveloprncnt and co-ordinating devclopmentd 
programmes of related agencies ) necessary or expedient for purposes of such 
development ;and ,,for. .purposes ificidental thereto: . ' - - 

. . Provided that s v e *  as provided this Act, nothing.,conta incd in this Act shall 
tie donitriled as au'thorising the disregard by the Authority of. any law for the time 
being in force. 

DEVELOPMENT. PLANS 1 1 . . - . , , . 
. , . , .  . -  . . , .- !.!. m . .  . ... 

or 8. ( 1 )  The Authorify shall, & soon as-hay b< prepare an interim development 
aevslopmcnt p b  for the whole or part of thc development area -concerned . . : . . - - - .  . 
plan. . .  . . . -  

provided that if before thc constitution of an Authority ,for any development 
area, a Master PIan .of. such 'developmcnt area ur .,part therrdf becn pubIished 
under section 31 of the Orissa Town Planning and Improvement Trust Act, I956 O r i w U l O  
.or, approved under section .32 of the said Act,. tke said Mastcr Plan' : shall be of 19n. 
deemed to be an Werim developmcnt plan published by thc Authority or, as thc 
case may be approved by the Statc Government under the relevant provisions of 
this Act. . , . . . .  , , , ,  

. . . . . . .  . I . I., 

,(2) Tbe interim dcvilobment plan shaI1 ihdicate broadly &anricr in which 
the area covered by it  shall be used and developed and ihaIl. cantain zoning 
regulations to regulate development in each zonc. . . 

, , , ( 

Preparation 9. ( 1 ) :  Simultanepusly with the preparation 01 the inter& devclopment' plan or 
ol wmpru immediately, ,themtfter, .&e Authority shaU carry. out a civic survey: &d prepare a 

comprehensive -development plan for the- developrned area or . the ' part thereof, as Iopmcnt plan the . m e  may be. , -.- 
. . 

, . 
. . ,  . . . 

, , 
, . . . 

(2) Tlie : comprhensive d'&eloprncnt plan s h h - -  , 

(a) define the various zoncs into which thc land covered by thc 
comprehensive development plan may be divided for the purposes of 

- - .  
development and indicate t h ~  manner iq which the !and i~ each zone is 

. . . . . . . . .  , , , , , , . proposed~to be used (whether by, thc carrying out fherion of develop- . .  - 

meat or otherwise) and the srages' by 'which any such development 
shall be carried out ;and 

. . . . . - 
. . I )  . . . .  (b) serve a basic paterd of frame-wdrk wiib& which the zonal develop- 

ment plans of the various zones my be prepared. 

. . (-3) .The. comprehens~ve development phn - may providc for any othe) matter 
kith is hecessary foi. ,the, proper deyctopmentd bf - ,the .area coveted by such plan 
and for:the'- heallhi camfort, . convgnience; aqd - gcnecl: betterment of the prescnt and 

, - -. f u t ~ k -  'fibitank-- of the deveIopment area.; . . . + . . , . .. - 

P ~ ~ ~ & ~ ~  10. (1) Simultaneously with the preparation of comprchcmive development p h  
of zonal or as .soon as may .b themfter,,t heh Authority.sW1- proceed: .with -.the pr*&tion of a 
Devtlopmont g o d  ...._. 'deveJoprnent, p b  -for .each ..bf: ' the zones :into.'- which -the aka:-'bvered by the 
P h  d .  

cpmp@e@ve :.development. -p lan'.pr&y. ..k . diyided: :i:' - "i- - ' . . . .  : . : -': 
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(2) A zonal development p l k  miy- 

(a) mnta i~  P, sitepian and u;e+lan for the develojlsent OF the nns qoGeN, 
- by' the zoid dbelopme$t plan and show the- appr03iqit.e !oqti9qS find 

extent of laud-uses proposed in that *agq for such {hings gs p~bl ig  
buildings and other Pubtic works and utilibg, rpads hopshgs, rgcr+iio@, 
ipdustry, b u i @ ~ , -  market, schools, hospi@ls and other Wegori@ of 
c . . and private uses ; 

(b) specify the standards of population density and building density ; 

(c) show every area which may, in thi: opinliin qf ihe Autlm$ty. be fepired or 
- -d;clarid- ' for detelopment or re-development ;' '. " , , 

, ,. :i 

(n) provide for all or any of the matters that have to be or may be 
indimted, defined or prov:ded for in the comprehensive development p U  
with such modification is ttik Authbrity may deem fit. 

(e) provide for the improvenibt of areas of bad layout or obsoletedevefoP 
ment and for slum area and . ,  for relocatign, , . .  of population; . .  , . 

(/)in particular, conlain provisioiisrkgarding all or any of the follow@ , 

matters namely :- 

( i )  the division ,of any site into pl~ts tor ~ h e  erectioa . of building~ ; 
- , -  

(ii) the allotment or reservation of land for roads, open spaces, I@&?; 
recreation grounds, scliools; markets and other' public' purposes ; . .  . . ,  

( i i i )  the development of any area iato s township, or a colony arid the 
rqtrictions and the ~ n d i t o n s  subject bo which such de~elopmdnt may 
be undertaken or ca*ied out ; , .  , 

7 ,  . , 

(iv) the erection of buildings on any site and the restrictiqns and conditions 
in iegard to the open spaces tb be maintained ih 5r arouid'bpjlding? 
.the percentage of 'built up area for' a .plot, the lo&tio.niC iuinb'ei-,: 'sZ& 
height, number ,of stareyes, the Qsc dud : puipose to 'whicIi' biiildibb 
and specified area of land may of may not be appropriated 4 r  ,usid, 
parking spaces, and loading, and unloading sites for any building and 
the size of ,p.rojectipy and advertis,ement sic, hoyqlipgs and 
character of building' ; 

i v )  the. aliment .of ,building on .any .site ; 

( v f )  $e arc&ctu@ ,features of ,the ,elevation .br8frontbge of sny build in^ 
to ,be erected ,on any sitk; I . ,  

(vii) the numbel of residentia1 . buildin& . which may be - ,  ewt'ed on a d  
,plot or site ; 

. ( ~ i i i )  the anieni* to be ~prov ided -in kelation t o  - iiny - or -buildings . on 
such. site whether i bGfore p i  -after tlie &reCtf~h 'l6f G$Idi- &3': '&'e 
peison or ' ~ ~ t h o r i ~  ;by whom . or .at . rhos& $hqh ,;@cFi@& , ,  I'i 
are to  be provided ; ' ' 

.. ; .  ' I f ,  ., ,, 

. , I  . 
(AT). the :probibitions m restri@oas :regarding :ektioh of .&bps, +er&h+g 

.Ware-bousk,'or 1fai3oiies.01 .b;~ildi& ,af'!a-,4pP&j&- .Mhj ta )  
feature or buildings.d&ignkd ,for :partiah purpdhes- 'ii:tbetl&Uty*i;777,:. 



(x) . . the ,-, - mainrenance o i  walls, fences, headges or any .other, s trqclprsl, or 
&,itE&f&l . ' ' - & n s ~ c f i ~ f i  and! ' 'the'I .-&ifit -:$i - dfi& 4 th&j: :j* + -hided.: ; ,.- .--  .. . ,  , - I .  5. L!I 1 , , . : ; 1 i 4 , A  
. -,, - - ;,', - ' I . - , ,  

(xi) the restrictions regarding the use of any site for purposes other than 
erection of ,buildings ; and . .  . ,  
, c::>. , ,., . - .  ...., 

(xii) any other matter which is n w r y  for tJ$e proper deve!opment of 
the area cavered ',by the, ~oua~''deve~oprn6~tc1 plain 61"' any,!part ttiereof 
according to plan and for preventing buildings being erected 
haphazardly in that area or part thereof. 

Snbdslon 11. Every development plan shall, as soon as may be after its prepatation, be 
of develop- submitted by the Authority to the S,tate , f iovepent  for approval, and the State 

plan Government in consultation with the 'Diiector, may, either approve the plan without to the State 
a,v-,,t modificationso or with such madifications as , it may ,consider necessary, or reject the 
for approve1 development plan, with -bliiec ti&' to 'the"Authdrityl 'to,piej,kid. a fresh development plan 

on lines indicated by the State Government. 
', % . .  . . 
. , 

- .. ,. , 

' . .  
- ,  ' -. 

kdurc - . - 19. (1) 3cFre $repa&g any $6 ' klopment p , q  finally $~mit&g it td ~Y ~ b t ~ ,  
-ding ObvGij~heit fdi zippio+al; the ' A u ~ h & ~  &ll' Piep&i $ r ~ ~ v & ~ ~ @ d h t ' @ ~ ~ . - ' d J ~ L I ' J  p,,. p e ~ ~ ~ ~ ~ ~ ~ -  publish it by making a- copy thereof avaihble 'fdr in$p'pec#io*-'&d pubfishinii'nd ~ c e  s y & ~ ~ ~  in such form and manner as may be prescribed by rules made in this behalf inviting 
mentplam. o b j e o n s  and suggestions from. any person with respect to fhedraft d9yeIopment 

phd !5kfofad' slicv lafe'  i i  ' '  m ~ y  'be' specified! i i  tEe-:#&f&, nof!,pth& eifi$r $hap, 
sixty ;&yi : fib& . the : pbbli&tion 'of ,the ,i&Se: ' 1 :' ,', ; , ' I ,  .. .. , 'l. 11 I ,d~1#'  . !I 0 .  - .  

, . 42) ?he Aut,$orcty a!so gim reasonable oppom,nity,to every local authority 
wj~hiq ybose Joca! .Lrnl& my bad ~ v e & d  wh,oUy. .or ;partly By ,,the . dk:veIopment:,$lan. 
is $hra.kd, fo +kg any: , representatation with Ire* to the :! devblopment: plm! 5 r l  

, . . .  . ,  - ' I , . . . .. 1; .  
' ? -  " f . ' -  , , :""I; i,;:.. , 

(3) After eaniidering a l l ob je~ t io~ ,  s u g g F y ,  re$reitF*titia@s 'that r n ~  h& 
been received by the aiitli5iity i*d gihng i c a ~ o r i a b l e b ~ ~ ~ ~ ' n ' i t y . ' ~ f ~ ~ ~ $ ~  h&&; 
to any person including representatives of Government Departments and auaolitieg, 
W ~ O ,  &ye ,made request ?f being so b.yrd, t;he ATW!ty . .$qn fmayy prepare the 
d6delopdkdnf: ., , , . ... , ,! .*, 2 Jv: '  phi' , , : . ' I  -: and , ' submit.',it to the Shte ,q?zpppt, for -,$ppqqv$i , ; 

- .  ,. . . I : . .  .. . .I. - , . . , 
-. . . . 

. , - r .  . .' ' - .  
44) pr~yjsions b y  ,be made by mlesmade in thikbehalf with respect to  the form 

and content of a deveIopment plan and with respect to the produrn to be foaowed 
and any other matter, including time limits in mnnection wlth the prepamtion, sub 
dhn, ,, .,_#- and :~pprovaI of $he. :deydop~nt.  phpr-. .. - : . . : I  I- o::: , ! . ! ! , I /  !i; 

. . , . 
i(S) Sibjeerrom tbe fo&goiug pfovisidns df thii i&o~i, the state ci&i&medt & 

direct the Authority to fhrnish such Information as the State Government may require 
f9,r the purpose of apProving,fmY development.~lan submi tt$ , to jt und,er,tb gection. 
*;,, -IF >-.,.-.-' - .  . , 

.I:, ! ! l , ] ; , ! ; f  ,,;: ; , I  .<., , .<,,<,-I- .I :; . , . o * . >  , 1 , ; . . .  . - 

Co-ion 13. :(1) h soon as may be -after a developmdt plan has be& 9i,1rovcd by . t& 
0 Pation State -:Govimment, 1 the AutbrityihtiI ;publish tXe-i - ifiprbv& c i & l o p ~  id - 

. - , , I .  :,.* opthe mamer as may be prescribed by regvlationn and shall also publish a"hlbnuLlce m Lhc 
dcvelo~mcnt Gazette and in at least one local newspaper stating that the development planhas $b~. been ,approved and mentiofting the hours and ,the ghe- ,wb,e50 9 .copy: --. of the a=&eIopmwt pwh- wij,: "bi," 'igSjiGtedi' "'2: .."' "" ": . A " '  . A .  

. , 
, :I 

. I  7 

. - - r .  ;,.r : ; y  . ,. P 8 ',:' .. q ,  , ! > > : , l ; : f , ~ ' ~  

. (2) A notice under sub-section (1) shaIl be conclusive evidence that the development 
plan has been duly prepared andapproved- The said plan shallcome into operation 
from the date of publication of such notice in the Gazette. 
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(3) -After coming into operation of the comprehensive deveIoprnent plan, the 
interim development plan shall stand supehedcd and shall become inoperative and lhe 
provisions of the comprehensive development plan shall have effect. 

(4) After coming inlo operation of h e  ional development,plan of any zonc, the 
prov?ons of the comprehensive development plan pertaining to that zone shall shad 
modffied and altered to the extent the provision of that zonal development plan ate ai  
v ~ a n c e  with the comprehensive development plan. 

, ' .  , 

Mod16ce,id 14. (1) The Authority may make any modi6cations to any development plan as 
+ it thinks, fit, being- modift~tions, which, in its opinion, do dot eJTect important $:@on 

Iopmpm in ,:lhe ,r'charactFr;of the pYn and which do not relate t o  the extent of laud-uscs or the 
nlm. standvdg, , : :of. population, , density. .:. 

, A  ., ' ,  . . , . .  . .  . . , 
, - ,  

I ,  

, ; I ,  .: 
, . 

.' . . ' !  
:I' ' ' 

. (2)  hi $tal<~&verthent,ma~ make any ~kdifiations to any development plan 
whether such-modifications are of the nature specified in sub-section (I) or -otheMse. - 

. (3) Before making iny modibiions to the development plan, the Authoiity or, 
&i the case may be, the State Government shall publish a notice in such form and 
manner, as may . be prescribed by mIes made in this 'behalf inviting objections and 
suggestions from any person with respect to the proposed modifications before such date 
as may be spec~ed  in the notice and shall consider all objections and suggestions that 

ay be received., by ' he , Authority or the State Government. . . , , ., - ' . m. ,: 
, .  . - f!', 

. .  . .- . 
- , -  

I 1  ' ' . 

(4) Every mo,dificration nkde under the provisions of this'&&utjn ;~BU b= pub- 
lished in such manner as the authority or'tl~e Stale Government as' &e case may be, niay 
specify and the modification9 shall come into operation on the date of the publication 
or on ,such other date a the Authority or the State ~ouernmeot'&y k. 

, .  . . ,. , . 
, - . . 

(5) When the ~ i i h o r i ~  makes any m o d l ~ t i o m  to any development plati un& 
sub-section (1) it shall report to the State Government the Full particuiars of such modi- 
fications within thirty, days of t h e  date on which such modifications come into operation. 

- .  fl , ., . . .  
, . 

. . . , 
. . ,  

' -  (6) If any-question adsei, whether the'm*'dihtions proposed lo bc made by (hi 
Authority are modifications which effect important alterations in the character of the 
development plsn or whether .they: relate to the extent of land-use or [he standard of 
popula,tion density, it shall be referred to the State G o v e m n t  whose decision thereon 
s b U  b e - h d .  , , 
u ,  4 . - . , 

, , . I. . . . 
. - ,  

-.; ' (7) After the coming into operation of any mad3cation;undor sub-section (4),,-t& 
,development plan in operation shall stand'modGed and altered to the extent t h e  pro- 
vision contained therein, are at variance with the modified deveIopment plan. 
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Prohbjtfon ,. ; 15. (1) ,Notwithsfanding anything contained in any other law, after thc construction 
olderelop of an Authdrity for +y development area-under subsection (2) of section 3;no 
mcnt W I ~ O U ~  including a departmmt of the Centrd or a State Govcment or a local authority or a 
permiaion. : body corporate constituted under any law shlI  wirhin Lhe development aiea- : 

, , ,  

- ( i )  sub-devide any land far utilising, selling, leaiing out or other~ise disposing 
. . it of.uIess he, afier obtaining written permission from zbe Authority, lays 

down and makes a street or streets giving access and right of way io ail the 
plots into which he intends to sub-divide the land so as to connect them with 
an egsting public or private street and also provides amenities,-if .any, specified 
by the development plan in opcmtion or rcgulatioas perkiqhg to planning 

. .  o r  building standards made in this behalf ; 

. .. . . ,  . - .. 
- .  . , ., , < , , ,  

C i i )  jnstihtc 6r change the use of any Iand or building or undertake br.- cut 
any development in any building or in or over any land without obtaining 
permission h writting , .. .., from the %n~,rned Authority . : 

, , .  
. ,.  . 

- . .  
- .. .. . - .  - . .  . - ' Provided that no such permission shall be necessary for- ' . . rl  

(a) the carrying out of such works for the maintenace, improvement or 
other aItmu'o,n .of .  any bufiding; as may be .spec%ed by -.regulations .madC 

. ' inthk-behalf; .. . . .  . . , . . .  . . .  . . 

(6) the carrying out by any local authority or by any deparimmt df ~ove-eit 
of any works .for the purpose of inspecting, .repairing or, renewing any 
drains, sewers. mains, pipes, cables or other apparatus ,including the breaking 
open of any street or otber Iand for that: purpose ; - ' 

(c) operational construction by a department of Central ,or a StateGovernmmt 
. .. or a local authority or ,a body corporate constituted undef any law. c . :  

, . 

IZ) After the coming into operation of any deveIopm9t plan in any, a m ,  all 
.developments in that area shall conform to such dcvclopment plan ang no. pkmon shau 
-use or permit to be used any land-or building in that area otherwk,~ thaniin canfamitjr 
- with such development plan. , . 

. ,  - - 

(3) ~otwihslanding anything contained in sub.soctiana (I) and '(2) devel0pmem 
of any land b e p  by any department of thc C e n M  or Slatc Government or any 
1 0 4 ,  authority or a body corporate comtihtea under ,any -hw before the co-ence- 
'ment of this Act may- be completed by that d e m e n t  or local authdrity or body 
*orate without compliance. with the requirements of those s~b-sections. , 

16. (1) Every person including a dep2utment of h e  Central Goverb& or a 
Am1icauon State Government or a local authority or a body cornorate canstituted under any 

Iaw intending to- - 

(a) sub divide his land for utilising, selling, leasing out or otherwise disposing 
it of, or . . 

. . (b) imtirute pr cbange the use of any land or building or undertaE or 'mY 
m . .  , out any development in 'any buiIding or in or over any land, ex- 

where such development is £or any of the purposes speczed in the provisa 
, , ,,of sub-section (1) of sectmn 15, , . . . . . ,  . - -  . . - 

. ,  
- .  ., , 

. . ., 

&ae an application in writing to the Authority for pemhiob in such fo& 
+wd - ~ataiaing sych particalm and accompanied by . , . su'ch d o e e n +  ' Gy 
-presmid . ,W ~ ~ g u l a t i ~ m *  . . 

- .. - - - . . .  .. - ; : .. *: 7 - - _ . . . _ . . . - -  - 1. 



(2) Every appliatation under sub&ot&iA(l) shall be accompanied by such 
fee as may be prescribed by rules. .. 

(3) on r i d p t  of any application for pe&issi(in -under 'sub-section (I), the 
Authority shall furnish the applicant 'with r written acknowI&Tg&cnt' of its rmiPt 
and after' making such enquiry as it considers n&eSsary in relation to any miter 
-bpeci&d in the development plan in opention- or in rebtion, ,to the regulations 
pertaining to planning and buiIding standards or in relation to any other matter 
p may be ,prescribed under regulations, shall by order in writing, either grant 
.the permission, subject to such conditioa, if my. as may bk specified in the order 
dr . 

.. refuse to grant such permission: 
. . 

. , 

1 Provided :that where the provisions of Chaper hi havi: been biought into force 
in any area under the jurisdiction or 'the authority and the application for permission 
under sub-section (I) relates to such area, the Authority shall not grant permission, 
unless development charges, if any, have been paid ia respect of the land or. building 
to which -the permission relates: I 

. , . . . . .. - . . -  - 
. - 

provided f irthei  that berare making any ordB'refuing permirrion, ihc appliant 
be given a reasonable opportunity to show cause why the permisgoa should 

- .  
not be refused. 

., - . , d  

. - - 14). ~ v c r y  order panting permission subject to conhtiohs oi refusing permission 
sjfi state the grounds for imposing such restrictions ; or for such refusal, 
a~ thc cast may be. -. .., . - -  . 
I . .  

..- . . 
.. - 
' .  (5)  ~ v e i  permisdon granted undei sub-seition (3) with or without condition 

,?;nil be in such form, .as may be prescribed by regulations. ., 

:. (b) ,Every order under sub-section (3) shall be coimuni&teh .. . t o  . the . applicant 
in such m'a'mer, as may be prescribed by-regulations . 

. - 

, . ( -  ~f . the Authority, does not communicate its decision either granting .or 
y=fusi& peimission to' the applicant within two months ftom the date of receipt 
'Sf the-ipp1ication by the Authority, the applicant shall in the form prescribed by 
regulations draw the attention of thc Vice-Chairman of the Authority with regard 
,Lo his :application by registered post. 

(8) If, \Gi-~n a- furiher period of one month from the date - of re&ipt 
of the :apphgtion drawing such attention, as mentioned in sub-section 
Authority does not communicate its decision, cither granting or refusing permission, 
such permission shall be deemed to haye been granted to the applicant on the 
date immcdiatcly , foUoyhg the date of expiry of the three months perid : 
> ... . - .- * , , 
.. . .- 
- ~ro i ided  ' tht, in computing the period of two months under sub-section(7) . . 

~ n d  further one, month under sub-section (8) the period in between the date of 
requisitioning any further information or. documents b m  the applicant and the date 
bf redeipt ' of -such information or -document from the zippliant shall be' excluded. 

-'.. - (9) The crder. passed uhder sub-section (3) shall subject--to the order passed G. -appeal if any, . . be ha1 . _ , .  
. . 

'.,'.',' -. . - .  . . ' - - - .  
(10) Where permission is refused m d k r  subskctioln (3) the -appIi;mnt or any 

peeon claiming .through him shal l -  not be entitled-, to get refind of the fee paid on 
$€id - application but the. Authority may , on an application. for ,refund being made 
+ithifi' three months - from communication of the grounds of t&' reIusal, : bt-refqml  
of such portion of the fee as it may deem proper in the dkmt&&, of2hcGsei - - - 



- (119 The .Authorty shall keep in such ,form as may - ,be prac?ibed ,bykgtila~ont 
register of appliations for permission made under this section. , . . , , , I , -  

(12) The said ,register 'shafl contain such @aHiculairs inc1~diiig;informaCidn as to 
:the .manner in which applimtiohs for 'permiision have bee@ dealt '+ith, as m y  be 
prescribed by reguIations and sh'dl be available ,for .ii~spectibn~to, .the public at all 
resonable hours on payment of such fees, as may be prescribed by ruIes. 

.- 

ELevoc~.tiou 
of 17. If at any time aker permission , for development has been granted under 

pnminion. sh%~edtion .(3) of sectidn 16, the Alithority is satished Zb€ silch sanctionwas 
accorded in consequence of dny material misrepiesentit ion or fiahdulent statement 
contained in the application for, such .permission, it  ,may, by order in writing and 
for reasons to be recorded, a c e 1  such permission and any developinent undertaken 
in persuance of such permission shall be deemed to have been undertaken without 
permission as required under section '15 : 

p.rovided that before making any such brder the Authority shall *give &onable 
opportunity to the person affected to show cause as to why such order of 

, , 
I .  

- ,  

' ;cahcellation should not be ihade. 
.-, 

Appal 18. (1) Any applicant aggrieved by an order under,scction 16 or section 17 m y ,  
0- .ln such- m a ~ M  ahd accompanied by such fee as may be 'pfesciibed , bj'@es, prefa 
ifz$~~,,dh a p p d  dtbin fom-five &day, of the k s p t  bf tbk bdei,ie the SQtk Government 
, ,n&dioo or an officer appointed by the State Government in this behalf. 
16 or 17. 

. . (2) The appellate authority may, after giving a' reaq'onable bpportanity to the 
app-ellaht and the authority of being heard, by order, either dismiss the appeal ot 
allow it by passing an ordcr granting permission unconditionaUy or granting 
permission subject to such condition, as it  may think fit, or removing thc conditions 

' .slrbject to which permission has-been granted and imposing -conditions, if any;.las may 
think fit. . . 

(3) The dccision of the appellate Authority shall be final and not be 
questioned in any Court of law. 

use of lands. '. 19. After the coming into aperation of my of the ~dbvelopmebt plans in any 
andbuildlngsarea no person shall use or permit to lie used any Iaod o? building in that area 
in Wn~ra. o&ewise than in conformity with such development p h :  
vention of 
development 
plan. provided that it shall bc lawful to continue t h e  use updn such terms md 

conditions as may be prescribed by regulations made in this behalfofany land 
or building for the purpose and to the extent for 'and to which it is behgmd 
upon the date on which such development plan comes into force. 

. , 

Duration of 20. Every permission granted under this Chapter shall remain valid up to three 
pcrmisgbn. years during which period compIetion a a c a t e  from .a registered architect or 

lngi&er of a person approved by the Authority in the foms prescribed by regulations 
shall be submitted and if this is not done, the permission shall have to be 
revalidated before the cxpiratiqn o f .  this period on payment of sudh fee s may 
be prescribed under rules. and such revalidation, shall be subject to the rules and 
regulations then in force. 

21. (1) Subjcct to the of thk Act and - rules or regulations mad; thew 
thcu~der, the Authori~ may undertake development in any a m  under its jurisdiction Authorty to 

undea&e by franiing and executing development schemes. . , 

development. 

, . (2) Notwithstanding anything contained in sub-sec tion (I), it shall be lawful for 
the' Authocity to undertake development in any area outside its jurisdiction for the 
,pprpose- of providing amenities , and ytilities which. are *holly or. p d y  bheficial 
to the residents of the area under' ib jurisdicition. 
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; - . (3) A development scheme may make'provision .for all or any of th'efoUowing 
matters, m e l y  :- . 

, (a) acquisition of land by purchase, lme  or otherwise , and to eikct thereon 
. sucb build ngs or to carry out such operations as may be necessary of - . 

the purpose of q i n g  on its objects; 

(b) co~lstruchon, maintenance, extension, management and conduct of- 

( I )  any undertakhg for the genedon or supply and distribution, or for 
both of electcicity .and gas to the pubIic; 

(ii)' any under&king for providing adequate water-supply ; 

(c) disopsaI of sewage and manufacture of sewage ; . ' 

(6) layout or.relayout of ,vacant ,or built up land covered by thc scheme ; 

(e) fd1ing up or reclamation of low lying, swampy or unhealthy meas or 
l e v e m  of land ; 

1 '  'I/) layout of new sweets or roads 'and construction, diversion, extihsion, 
aheration -improvement or closure of streets, roads, t d c  islands . aiid . 

'communications ; 

Cg) constrtlctloxt, recons trudon, a1 terntion. improvement and maintenance 
of bddinga, public streets, bridges, culvmts, cause-ways and other 
s-; 

(h) assembling, relaying out and redistribution of property comprised in the ' 
scheme ; 

. . 
: (1) lightmg, watering and d-g of streets and other public placa ; 

(j? allotment or reservation of land for roads, open spaces, gardens, recreational 
grounds, schools, markets, green-belt. and dairies, mmport facilities and 

. ' , public ptwpohe of all kinds ; 
, . 

(k) undertaking housing schemes for different income soups,  commercial 
. areas, industrid estates and simiIar type of development ; 

(0 construction of roads a d  highways ; 

(m) construction of Schools and educational institutions ; 

(n), construction and management of industria1 estates or shopping eentrw, - 

methods of mnciog and other allied matters ; 

(0) acquisition by purchase, exchange or otherwise of any proply a m  
for or affected by the execution of the scheme ; 

IP) provision for drainage and irrigation works ; 

:. ' . (4) closure or demolition of dwelling or portions of dwelling u d t  for human 
habitation ; 

. - ' - (r) demolition of obstructive buildings or obstructive podom of bddninge ; 

.-I.. . . (i) H e ,  lease, exchange or auction of any ~ Q W Q  comprised in the sch-e 4 
... 
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-. . (r) provision,. of sagtary. arrangements ,required - foa the;; bea comprised in 
, .  . . . .  - - the scheme including-. drains, dispqsal of waste. :.m_d::.;zeEuae and tho 

consemation of and prevention of injury or contamination to rivers or 
.other souroes and means of water supply;' -; . . ' 

(u) advance of money for the purposes of the scheme ; 

,.  : (Y) presemtion of objects of historid1 ' ,  'dr ,n&nal 'intirest or nataral beauty 
and of buildings a c t d y  used for religious purposes ; 

'# 

(w).planting itad care of trees bn 'road ' sides ' and 'ekewhere ; 
I.. .  

( x )  copstruction and maintenance of rest houses,. poor houses, i-m. 
. . ,  . children's homes, houses for' the deaf and dumb and for disabled and 

handiapped children and shelters- for destitutes and disabled persons ; 
, - < ,  . . 7 .  

. :  : ' )  , ,  : impmikrnbt and ,d&rancd bf blum r&, , . . . ., , I i ~ i k c m s n t  ... of tahabItants, 
etc. ; 

\ I . . , .  (z) coutmction and , , maintm&e dm waicho&& ((odoms; 

(m) organisation: &nstmction maintenaucc and myagemet of a-g 
. . .  . , , .pools, publicm washing ghats, 'bathing places, , . etc.; 

' ' 

(zb)' any. other matter not inconsistant with the object of this Act. 
. ,  , 

. . , I  . . . . . I  

, . . . . .  . , -  . , , .  (4) The Authority may, on such term, andm~dit i~k'& may be agreed upon 
. . . ,  . .  undertake execution of any deveIopment in a development area on behalf of s local 

authority, body corporate, co-operative society, nn empIoyer or a department of the 
State, or the Central Government , : , , . . , , , ;  . . 

Provided that permissiau for .such development has bdea obtained from the 
. ' Authority under m e  .provisions of this Act by 'the wncerncd I o ~ l  authority, body 

corporate, co-operative society, employer or, as the case may be , the department or 
the State or Central Government. , , ,  , 
. , . , .  3 .  

, m -  
, - , , ,  

, . 

Preparation 
of lopm 
p~ann-ng 
scheme. 

22. (I) -subject to the provisions of this Act 'and rules made thereunder the 
Authoqty may make one or more town planning schemes,.-for the area under 
its jurisdiction ' or any ' part thereof. , - ,  

(2) ~otwi thstaddin~  anything contained' in sub-section (11, it  shaIl be Iawfil 
for an Authority to undertake preparation and execution of a town planningscheme 
ip any area oubide its jurisdiction for .the Purpose ,,.of providing amenities and 

-utilities ,wholly or 'partly beneficial to the residents of the area under its jusisdiction. 
. '7 

'(3) A '  town p l a q ! ~ ~  scheme may be made in accordance with tho provisions 
,of' !this Act in respect of any land which is in the course of development or is likely 
to be used for building purposes .or is. already built upon.', 

, . 

Explmarion '-  or the purpose of this sub-section ,the expression "land likely 
. 

. , .  . , , .  

to. be use,d for - build;-og purposes" snau include, any land': likely to be used as, or f r  
. . the ' purpose of providing -open spaces, road's, streets; parks, pleasure or recreati. n 

. . grounds, ,parking spaces or for the purpose of executing'any work upon w under 
. .  tho land..incidentaI to a town planning scheme, whether- in the nature of a koildiog 

, - - .  work or not. 
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. .  . 
, . .-. --. - - - 

. . . , (41 A t o h  pEcnniog scheme may make provisions for dl or any of the 
... . . .. - Tollowing matters, namely:- 
. - . . . . . . .  

(a) any of the matters specified in sub-scction (2) of section 10 of 
sub-section (3) of sectioi: 21 ; 

b.4 - '  . . . (6) the layout or rehyout of vacant or built upon land comprised In t he  
. . . .  . . -  

a town planning scheme ; 

. (4 &e f i h g  up or rectamation of low lying Swamps or unhealtb~ 
5 or levelling u f '  land ; 

.. - ' .  I - , ; . . . - . . - .  . 
1 .,.. ' . , , . .  . - ,_. L ..._.. (6) byout bf new streek or rc;eds or construction, divenfon, extension, 

3 , . ,  , , .  
. , ,  alteratioa, improvement or ck6iag of strcets, roads or communications; 

1 . i . .  . 
, . , . .. . --! . (e) the oonstruction or alteration, removal of buildings,' bridg~a or 0 t h ~  ,,.... -,.--.-, , - strumre3 ; - 1 .  

, 
. - ( f ) . t h e  redistribution of sites belonging to owners ofproperLY. comprised 

- ,  - iir thi ' town planning scheme ; 
. , .... '. . .-.. <:.. :,, . . . . - . .  -.: --' . - . . - -  (I) the dotmcnt or &servation. of land for roads, open spaocs. gardens. 

-tion grounds, schools, markets, green belt and dairies, tramport . . .  , . . facilities ' a d  .public purposes .of aU kinds; ' - ,  ..- - . . . .  . - -  

.., . 
(h) wd~rlakmg housing scheme for different income groups and under 

.y . : . ; . .  -,. . . 

. . *  . . takm~ development or. redevelopment of commercial axas, industrial 
. . .  emtes and similar type of developments ; , 
, * . -  - . . , 

( I )  ihe drainage, sewerage,'water supply, lighting or gas -supply ; 

, . ,  
( j  )-the aqukition by purchase, exchange .or otherwise of any piapt@ 

. necessary ' for or affected by the execution of the t,owa p l a ~ i n g  
. scheme ; . - ., . . .  . 

(k) closure or demolition of dwelling or podon of dweUing unfit for 
human habitation ; 

. . 

( I )  the demolition or obsthctive buildings or portion of buildings ; 

(m) the  sale, lease, exchange of any properly wmprised in the town 
planning scheme ; 

-. . ..- - .. . ... ... . -. In) the provision of sanitary arrangement4 required for the area comprised 
in the town planning scheme including drains, the disposal of 
waste and refuse and the conservation of and prevention of injury 

. .  - or cantamination to r ives  or other sources and meam ofwater supply; 
, . ..- .. . - - , , . . 

,_ _ . . .. . , . , ( o) advance ' of money for the purp ;ses of.  the town planning scheme ; .. . . . . . .  . . , - , . . , . 
. . . . C p )  the pressnation of objects of historical or national interest or natutral 

- : :L-'.'.>,- , :-., . , ' 

. .... , . 
- beauty and of buildings actually used for religious - phrposcs ; 

, , . . 
8 - - .  -- , (q)  the imposition of conditions and restrictions In regard' open spaces to 

be maintained around buildings, the Percentage of. building areas for 
.. , . . , ,  , ,  . .  - 

.s plot, the number, size, height and characrcr of build- allowed in 
. , ,  . - -  . specified areas, the purposes for which buildings or,a speci6~d area may 

. .. . or ,may not be used, the subdivision of plots, the disdoritinuance of 
, .  , 4 .  - ,... , - 

. objectionable uses of land in any area in rcitsonabla periods parking . . * , -  - .... spaces and loading and unloading spaus.for any buildiig and their 
. . slza of projection and advertisement signs; - 
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(r) the suspemion, as for as may be necessary for tbe  proper carrying 
out of the schemc, of any rule, bye-law, regulation, notification or 
order made or issued under any law for the time being in force 
which the Iegislature or the State of Orissa is competent to amend; 

(s) thc reservation of land to the extent of ten per cent or such percentage 
as new there to as possible of the total area covered under the town 
planning scheme, for the purpose of providing housing acc~)mmodabon 
to the members of the socially and economidy backward duseu 
.of people; . . 

(t) such othar matters not inconsistent with the objects of this Act a1 
may be prescribed by !ales; . . 

, 8 (3 h making provisions in a town planning scheme, for any of the macetq 
referred to insub-sect!on (4) it sball be Lswful for an Authority -with the appfovqr 
of the State Government and subject ta the provisions of section 30 to provido 
for fuitable amendment of the development plan. -# 

I . .. . . -  . . .  
maratloa 
of inltn~ion 23. (1) Before making any town planning scheme in respect of any w,, dt 
to prepare Authority may, by resoh tion declare its intentions to make sych a scheme ia 'mH6t 
town planing gf - such area. 
Ichma. 

. . . ' I  

, , . , 
. . 

(2) WitMn tldrty days from the date of the declaration of the intention to 

- . a town pIaming schemes undkr sub-section (I) , the Authbrity. shall p-blish 
the declaration (hereinafter reffered to as the declaration)' in the Gaiettc and iq 
mch olher manner ss may be prescribed by rules and despatch a copy theeof doa 
with a plan h h ~ w ~ n ~ ;  the area which it pulposes to  include in the town ph~nlnj  
s&cme to the State ~ovetnment. . ..  _ L . .  

(3) Within 6Cteen days from the date of publication of the deeIaration under sub 
section (2) the Authority shall publish notice in the manner prescribed by mla 
in the Gazette and atteast in one local newspaper Inviting infomations in the 
form plescribed by rules, to be furnished within hvo months from the datc 
ublimtion of such nOt[cc in respect of any title or illte~ests any person may ] .hay!; 

- - & ae lands of buildings covered by the intended towu pknning .sScheme. - . , , 

.. . '.I 

(4) A ojpy of the plan despatched to the state Gvvtrrirne~~t under ~ ~ b a e d o n ( 1 )  
be open to inspection by the public at thb time and place to be 

in the notice. 

~rsparatrm - m. ( 1 )  Within twelve month from the date of declaration of intention to prepare 
B town planning schemc the Authority shall Prepare a draft town planning rchena lion of dran 

town p b n .  for the aiea i.. respect of which the decbralion has been .made : 
Ingsehbfno~tr. 

provided that an application by the ~uthority in thar behalf, ~ l ~ l ~  
aovement may, from time to lime, by notifi~llon, extended tne aforesaid pcliod 
by such period or pcaods, as may be s~cjf ied therjn, So however, that &e period 
or pelfods so extended shall not, in any m e ,  exceeds six months in aggregate. 

. - (2) The Authority shall kme:'iatel~ after the preparaiioa of the drafl town pba- 
jw scheme prepare a notice stating that a draft town planning scheme in respect 
of ae -area for which intention to Prepare such scheme w declared under sub. 
stction (1) of section 23 has been Prepared and that the. bouddaries of the area 
rnmqriscd r? the tow11 planning scheme and the place and the timc at warch particubrs 
of the scheme may be seen. The QotIGe s h l l  a150 state as.to where and during ht 
hmrs, a cop, t11cre of or any extractaer: from certified to  be corrcct, shall on appliatiop 
b, rrmihble for sale to the pubhc at a Price to be menti oned in the aotice. 
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(3). The Authority shaU-- . - . - . - 

, . (a). causa the sdd notice to be published in the Gget te  and in at least one 
l a d  newspdper inviting obiectian~ and ~suggcstioas in wdtiog from the 
intersted persons within fortyhe days of the publication of the notice 
in the Gazette; and 

(b) sem? a copy of the notiee within thirty days of the publicatioo of the 
nohce In the G a # e  under clause (a), on each of the owners of 

. . Innd mmprised in the town planning scheme, or any person or 
persons bdived to be intersted therein. 

, . . -  
, . 

' 

(4) 1f the ~uthority f a 6  to make a draft town pbmi% rchemo within tps 
period specified in subsection (1) or witbrn the period efiended undet the promo 
to sub-scction(1) the declaration sball lapse. 

, . 
.Pbwer of - 25. (1) Notwithstanding anything wnhitaincd in r~tions 23 and 24, the Smo 
SWt . 
Ooverqttent 

Goverament may, afhr making sucb enquiry as it may deem ne-, by notification, 
to  rtquue require ady Authority to make and publish in the manner prescribed by rules 
AurhoritY to and submit to it for sanction, a d r i  town pkaning scheme ip respect of. &ny a r ~  
mko!own in regard to which a town planning scheme ma')' be made. . : , .  I 

Plemna . I_ . I  rbr 

Sfh&T 
(2) For the purposes of this Act and tbe m h  made fiereunder,' the, publid'& 

of noti6catron under subsection (1) shall be deemed to be publication of declaration 
under sub-section (2) of seclion 23. 

. . 26. If, at any time, bdure a draft town p h n h g  scheme i: prepared and sub- $:$kaof mitted to the State Government for sanolion,'thc Authority i r  of the &idon that 
area in a an additional area be incIuded within the said scheme, the Auhority may, after 
draft'law informing the State G o ~ e m e n t  and after giving notice in ~e Gazette and 
planning 

at least one local newspaper indude such additional area in the draft town planning . 
scheme and Lhereupon all the provisions of sections 22, 23, 24, and 25 saall apply 
in relalion ta such additione1 area as they apply to any original aiea of the town 
plaming scheme; and the draft town p k a n g  scheme aha21 be prepared for the 
orgiaal area and such additional area and be submitted to the Slate, Govermeat 
for sanction. 

~onboti of 27.   draft town p b ~ i a  scheme s h d  contaia ali or any of tde foIlowidg 
draft town particulars, as far ~9 may be necessary, mmely:- 
PI&- 
%hcmcm (a) the ownership, area and tenure of each origioal plot; 

(6) particulars of land aIIoted or reserved under clusq (a).'and '(g) of sub- 
section (4) of section 22 with a general indication of uses to which 
such land is to be put and thc terms and conditions subject to which 

. - such land i s  to be put to such use; 

(c) the extent to which i t  is proposed to alter the boundary of original 
plots by reconstitution,; C 

(d) en estimate of the total Cost of the town p 1 d n g  scheme andt he net 
' 

cost to be borne by the Authority; 

, . (e) a full description OF a11 the details of the town planoing scheme with 
respect to the matters rcfcrred to in sub-section (4) of. Section 22 as may 

. be applicable; - .  
(f) tholaying out or~e-lnying out of l a d ,  either vaennt or alreddy built upon 

. . (g) the filling up or reclamation of low lying, swampy or unhealthy areas or 
levliing up of land, if such land exists in the town p l a ~ i p g  scheme 

. . area; and 
. . 

'(4 any other partIcuhra Which may be prescribed by ruk .  

G 
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Reconsti- 
,utcd posts, 2 8 4 )  In the draft town' planning scheme, the size and shapc of every reconsti- 

tuted plot shall be dctcrmined, so Far as may be rendcr it suitable for building 
Purposes, and where a plot is already built upon, to ensure that the building, 
as far as possible, complies with the provisions of thc draft town planning schenie 
as regards open spaces. 

(2) For thc putposcs of sub-scction (1) a draft tow11 planning scheme ma4 
mntain proposals - 

(a) to form a final plot by reconstitution of 'a11 original plot by altemtion 
of the boundnrics of the orginal plot if necessary; 

(b) to from a final plot From an driginal plot, by the transfer wholly or 
partly of any adjoining lands; 

(c)  to provide with the consent of the owners, that two or more o"inal 
dots' which are owned by several persons or owncd by persons J o U ~ ~ ~ Y  
bc held in ownership in common as a fiml plot with or without akera- 
tion of boundaries; 

(4 to allot a final plot to any owner, dispossessed of land in Turtherancc 
of the town planning scheme; and , , - , . 

(e) to transfer the ownership of an original p l ~ t  from one person to another. 

(3) Where the purposes to which any buildings or speci6ed areas may not be 
' appropriated have been specsed in ~cordance  with clause (9) OF sub-section (4) 

of section 22, such buildings or areas shall cease to be used for a purpose, other 
than the purposes specified in the draft town planning scheme, within such time as 
may be specified in the final town planning scheme and the person affectcd by 
this provision, shaII be enit tlcd to compensation from the Authority, in the manncr 
and according to thc method prescribed by rules: 

Provided that in ascertaining such compe?sation, the time within which, the 
person affected was permitted to change thc use shall be taken into consi- 
deration. 

Disputcd 29. (1) Where, there is a dispute as to the ownership or any land, included 
ownership. in an area, in rcspect or which a declaration has becn made under sub-section (I) 

, , 
of section 23. and any entry in the records.of right or mutation relevant to such disputes 
inaccurate or inconclusive, an cnquiry may be held on an application being made -by 
the Authority or the Valuation Ofher at any time prior to the datc on which the Valuation 
Officer draws up thc prcliininary town pIanning schemes under section 35 by such 
officer as thc S t i ~ t c  Government may appoint or the purpose of dec:ding w ro who 
shall be deemed to be ihc owner For the purposes of this Act. 

(2) Such decision shall not be subject to appeal but it shall not operate as a bar 
to a regular suit in the court of competent Jurisdiction. . 

(3) Such decision, shall, in the event of the Civil ,Court passing a decree 
which is inconsistent thzrewith, be corrected, modified, . or rescinded in accordance 
with such decree, as soon as practicable, after such decree has bcen brought to the 
notice of the authority by the C~vil Court or the person concerned. ' , 

(4) Where such a dccree of the Civil Court is passed artcr the final town 
planning scheme has been sanctioned by thc State Government under section 48 
wch final scheme shall bc deemed to be suitably varied by rcasott of such decrce. 



THB ORINA DEVELOPMBNT AUTHORITIES ACT, 1982 
[Orissa Act 14 of 13821 

(Secs. 30-32) 

Objection la 
draft town 30. AU*- objections, suggations or representations received in,  rcspect of a draft 
plannia town plautung scheme in respome to, and within the period speci6ed in the notice 
: ~ ~ ~ ~ d ~  published under clause (a) of sub-section, (3) of section 24 shall be forthwith 

considered by the Authority which may, after hearing all such persons making any 
such objections, suggestions or representations as may have dcs~red to be heard at 
their duly authorised agents, may, at any time bcforz submitting the drart town 
planning scheme to the State Government, as hereinafter prodded, modify such 
town planning scheme as it considers fit. 

Power 01 
State 31. (1) The Authority shall, within six months from the date of publicztion of 
Qovernment the notice regarding prcpacation of the draft town planning scheme undcr clause 
ro sancf ion 

town (a) of sub-section (3) of Section 24, submit the draft town planning scheme with 
piwing:  - modi6cations. if any, that may have been made under Section 30, together with 
scheme: the objections, suggestions and representations which may have bccn commuoicated 

to it, to the St-ate Govcrnment for sanction. 

. (2) A€ter receiving the draft town planning scheme and after making such 
' 

enquiry as it may think fit, the State Govetnment may, within six months from the 
date of its recelpt, by notification, either, sanction the dm$ town planning scheme 
w ~ t h  or without modification or subject to suih' conditions as it may think fit 

a . t o  impose, or refuc to ,accord sanction, 
I ' . I  1 , . 

(3) If the State ~ o v e h r n e n t  sanctions the drart town planning scheme, it 
shall in such notification mention the pIace at which and time during which the 
draft town planning scheme as so sanctioned shall be open to inspectron by the 
public and the State Government: shall also mention therein where and d u ~  ing what 

-hours a copy thereof or any extmct therefrom, cc@ificd. to be correct, shall, on 
application, bc available for sale to the public at a price to be ,mention in the notice. 

. . 

Res~iction , ,  32. (1) On or afterthe date on which adraft town planning scheme is published 
an development - under clsuse (a) sub-section (3) of Section 24, no person shall within the area included 
ofland afr;er in the schemc, carry out [any development usless such petson has apjlicd for and 
publieatron obtained the necessary permission for doing SO from the Authority in- the form 
of wt town prescribed by rules. 
pIaon1og 
scheme.,. , , '  

, :  , . (2) Where, an application .for permission under sub-sectfon (1) .is received bY 
thc Authority, it shall send to the appliwnt a written acknowledgement of its 
receipt and after making such enquiry as it dcems fit and in cofis~ltatio~ with 
the Vpluation Officer, if any, may either grant or refuse such permission or mnt 

L , i t .  subject to such conciitrons as it ihay think fit to impose. 

( 3 ) ' ~ h e  provirions of Sectioas 90.91 and 93 shall as f~ as may bc, apply in 
relation, to unauthorised development or, use of land included ia5a town -planning 

8 . .  
- - acheme. 

(4) Thc restrictions imposed by this section shall, ceaseto operate in the event 
of the State Govcrnment rehsing to sanction the draft town pIanning scheme or the 
pselimimuy town phnning scheme .or in the event of the withdmwal of the town 
pIanning scheme undcr section 49 or in the evcnt of the declaration of intendon 
lapsing under sub-scction (4) of sction 24. 

(5) Any dimfiutiqa in the* value of ,  an orkind plot occasioned by. any contm- 
vention of the, 'provisions ' of pub-section (1) or of any condition imp-oied -under 
sub;section (2) shaII, notWithstaading anything contained in sections, 60,61' and 62 be 
taken into account in fixfng'9he market.value of such plot. 

(6) On and after tIie date,referred'tc insub-section (I), the Authority intending 
t'o ' Utv out development on say load, within tiie area,includcdin the# town pIanning 

, scheme,. for its own purpose - in exercise of its powers under1 any law for the 
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i tmchcing- :in: for=, slidl! cam OU; - such d ~ ~ e l ~ p m e r i t  in 1 cbsformity !with the provisions 
of such scheme, and of the bye-law and regulations relating to construction of 
tinilding. 

(7) The provisions of Wer scctioh. shallL not, , apply to any operziional 
comtruclions undertaken by the Ccntral GovcrnmthK ' or'- a State Government. 

A winlment 33. (1) Within one,month from the,date; ~on.'rvhich~~tlic sanction of the State oPvs1uation 
omR,v Government' to - ti drafi town- plasninp~scli~me ' i s L  'notiI7ed in the Gazette, the State 

Governmenl shall appoint rr Valuation Orficer, posscssing~such qualifications as may 
. .  . be. presaibed by. rules f o r ,  the punpqse oE such t o w m p . l a ~ i ~ ' s c h e m e  and provide 

him 'with such numEqr qf, c,fficers and staff: as ma?, bei considered necessary and 
his dulies shall' be as hereinafter provided. 

, , ,., (2) - Whenm<,aperson"appointcd. as,'Vdlhatiad- OCfictr Under sub-section (1)ceases 
to hold thc office and anothcr person is appointed'- on-his place, any proceedings 
pcnding belore. such 05mr.~ immediately bcf?re.,the: dale he. c&es to hold the office 

. shall be. continued and disposed of by the Vduation;: 'Officer appointed in 
his place. - 

(3) A VaIuation Officer appoinfcd'iunder srib~selitio~'(l) for the purpose of any 
town planning schcmc shall cease. to hold .office with .effect .fro,m the date on wficb 
the final scheme- is . sanctioned. under. scction- 48., , - ,  

'Duties or 34. Within a .period of twelve mouths -from :the date, of. his,,appointment, subject, 
valuarion howcvcr, to. the provisions of sub-scction (2)- of -section. 33, thc Valuation OAicer 
Oficer. shall aher following the procedure prescribed by rulis,, sub-divide the town plhnai 

scheme into a preliminary town planning scheme and a final town planning scheme : 

Provided tbat the Stale, Govc-cot mhy Srom- time to .time, by order in  a 

extend the said period by such iurlher period or per!ods as may be speclf~ed ~n 
the order and anym suchloMer, onttndidgl the periodilmay. bknmade so as to have 
reirospective efTect. 

~~~i~~~~ or J5 (I )  In a prelirnimry .town, planning scheme,"ihi ~il i ia t ion Officer shall- 
~ ~ l i m l n a n  
and final - 
town planni- (i) aS(cr giving. ooticc. in the manner and in,. the form> prescdbed by rules 
 in^ schema. to the petsons dfected by the town.-plming scheme, define and 

demarcate tbc areas allotted to, or reserved .for, any public purpose, 
or for any purpose or the authority and ,the final plots ; 

(ti) after, giving notice as aforesaid, determine. in a,: a s e  in whieh a fin4 
plot is to b c  alloteed'.to pcrsons in ownccshi$ in commoa the shares 
of such pecsons ; 

(iii) ,provided for the 'total - or ,partial ,transfer of any- right 'in .an original 
plot to a final plotc or,,ptovide11 for; the8, tramfcr , of any,-right in an 
origiml plot, in. accordance, with the provisions of. section-64- ; 

(iv) delemine the period within which the ~orks~provided in the town 
planning scheme shalt be cpmplekd by the authority. 

(2) The Valuattbn Ofliar shaw,submit the pretihinary rown planning scheme 
so prepared, to the State Government-'for sanction and'shall thereafter preparc and 
submit 4 to, thc State Government the- final' town planning scheme in awrdancc wrth 
tht provisions of sub%ectiow (31. 
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(Sm. 35-Conrd.) 

(3) In a final town planning scheme, the Vduation officer shall- 

( i )  fix the difference between the total of the values of the original plots 
and the total of the vaIues of the final plots included in the town 
planning scheme in accordance with thc provisiom of clause ( f )  of 

, .., . . 
sub-section (1) of section 60 : 

(ii) determine whether the areas used, allotted, or fcsentd for a public 
p w s e  or purposes of the Authority are beneficial wholly gr  partly 
to the owners or residents witbin the area of the town ~lanning - 
scheme ; 

liii) estimate the portion of the sums payable as compensation on tach 
. . piat used, allotted or reserved for a public purpose or for thepurWc 

of Ihe Authority, which is beneficial partly, to the owners or residents 
withintheareaoftherownplanningschemeandpartIyto the gcne~al . 

public, which, shall be included in the cost of the town pbnnlng 
scheme I 

, , (iv) caIcukte the'contribution to belevied under sub-section (I) of section 
. . 62, on each plot used, allotted or reefled for a public pnvose or for 

the purpose of thc Authority which is beneficial partly to the owners 
or residents within the area of the town planning scheme and partly 
to the general public ; 

4v) determine the extent of exemption, if 'any, from the. payment of 
contribution that may be granted in respect of plots c x c l u s ~ v e ~ ~  

occupied for religious or charitable purposes ; 

,. . (vi) estimate thc incrementto a m e  in respect of each final plot included 
' , in the town plaming scheme in accordance with the provisions of 

section 61 g 
. - 

(6) dculate the proporation of the contribution to be livcd on ench 
plot in the 6naI town planning schemc to the increment cstimatca to 

, - a w e  in respect of such plot Under sub-seetion ( I )  of section 62 ; 
. . 

. (viii) caiculate ,the contcibuion to be levied on each final plot included jn 
the fa town p u n g  scheme ; 

, . . , 
, . . (a) determine the amount to be deducted from or added to, as the case 

" 

may be, the contribution leviable from a penon in accordance with 
the provisions of seclion 63 ; 

, , (%) estimate with reference to claims- made before him, after ilotce bas 
been given ,by him in the mamer and in thc form prcscribed by rule, 
the compensation to be paid to the owner of any property or right 
iduriously affected by the making of the town planning scheme in 
accordance with the provisions or section 65 ; 

(sf) draw in the form prescribed by ruler; the preliminary and the final 
, . t o m  planning - scheme in accordance with the draft town planning 

scheme J 

Provided that the Valuation ORicer may make variation from thc draft town 
planning scheme, but no -such varialion, if it is of a substantial naturc, s b l l  be 
made except with thc previous sanction of thc State Government and except after 

- 'hearing the Authority and any owners who m a y  raise objections. 

'J : ,  . . Explan'ufivn- (i) For the purpose of this proviso ' "variation of a substantial 
oaturc " m a n s  a variation which is estirnatcd Ly the Valuation 
Olficer to involve an increase of ten per cent in the costs of the 
scheme as is described in section 60 or rupees one lakh, whichever is 
lower, on account of the provisions of new works or the allotment 
of additional sites for public purposes included in the ppnlirninary 
town planning scheme drawn up by the Valuation Officer. 
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(Sea .  3 5 4 1 )  
(if) If thete is any dflerence ofopinion between the Vduation Oficct 

and the Authority bs to whether a variation mhde by tho 
Valuation Officer is of subslantial nature or.' act, the matter 
s h d  be referred by the Authorlly to the :State Government 
whose decision thereon shall be final. 

Ctrtaln dcci- 
sion or 36. Except in matter arising out of clauses (iii), (iv), (vi), (vii), (vlii) and ( x )  
Valuation of subsation (3) of section 35 every decision of the Valuation Officer shall be 6nrd 
Officer to be and binding on all person including the Authority. final. 

A w J .  37. All decision of the Valualion Officer under clauses (iii), jiv), (!i), (viq, 
(viii) and (x) of s u b ~ e c l i ~ n  (3) of section 35 shdl forthwith be commumcated to, 
the-party concerned the form prercribed by rubs and any party aggrieved by such 
decision, may within one month from the date of communication of the- decision 
prefer an appeal to the Board of Appeal constituted under section 38. 

Comtftutfon 3& (1) The State Government shall, by notifiation, constitute one or dotb 
Or bard Board ofAppealhaving such local jurisdictions rs may be specified in the no~fication. APPmI. 

(2) Each Board of Appeal shall cansist of a President and two member- 
p be appointed by the State Government. 

(3) The President shdi be from among the Officer of the Oriiss Superior 
ludicid Service (Senior Branch) and the members shall be person8 having howledgo 
and experience i n  valuauon ot land, town planning or civil engineering. 

(4) The President and the members shall be appointed for such period a9 may, 
from time to time be specified by the State Government. 

(5) The State Government after givink an opportunity of being heard ,may 
if it thinks fit, remove for incompelence or misconduct 01 for any other gaod and 
suffi'icieor reason the President or any member appointed under su b-sec tion (2). 

(6) The Board of appeal shall hear and dispose of appeal$ preferred to it under 
section 37. 

(7) If the President or any mabeer  I s  removed or dies, or refuses or neglects to act 
of becomes inapabIe of sctiqg, the State Government ahall appoint foflhwith another 
person in his place. 

i 
I Power of 39. The President may requirc the Valuation Officer to be present at the hearrng 

the Prcsi- of the appeal for assisting it on matter to be determined by the Piesident . 

i 
dcnt to 
rcqdro 
Va~uatfon 
Officer to be 
present 
during 

! hearing. 

! Place where 40. The Board of Appeal may sit at such place as rheS&te Govetnment m a Y  
Board may determine. 
Wt. 

Decision or 41. A11 questions of law and procedure shall be decided bv the President and all 
suest10~3 OF other questions shall be decided bi the President and the two mkrnbers ot  by a majority 
law and 
other qLer- 
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. . . : .  . .  
''m.~tr; of: 42. (1) Afrlr making &h inquiry as it may 16i.k fit, the Board of Appeal may, -1Board. lo -  
:defidg .__ . _. -, . ,- I ' eilh,e:r. dif *t the .Valualion 0fficzr to rcconhidrr his proposals or may accept, modify, 
maters Vary or re~ect proposals OF the Valution Officer. 
fl nally. 

I .  . . (2) The decision of the Board of Appeal sball be final and bindlag on all perbons. 

Board not to 
bo a cowr. 43. Nothing contained in this Act shall be deemed to constitute the Board of Appeal 

. to be. a c o w .  . , ! <:.< ; ' : 1 , :. 8 

, . . - L - j i  >' . . . . .  :.. .~!!vnera: -1 44. .(I) The President and the members sball, save where thcy are sdaried Govern- 
a n t  Oficers, be entitled to such ramuneration, sithcr by way of monthly salary or by Prcsldent 

and mtmb. way of fee5 or parlly by way of salary, and partly by way offecs, as the State Government . ,  . 
a rs, _.. . . . .  ., L .  may,,f?rm .,.. time to time, determine. , . _. _. . -  . . , . ,  . . .,:; . . . . . .  ! : . . -  . 

(2) The salary of the President of the Board of Appeal or a member who do salaried 
. . . . .  

# -;;: 
Government Officcr and any remu>neration payabIe undcr sub-section.(l) and all expcnses .. ... 

' iicidentd to the working of the Board of Appeal shall, unless the, State Government 
olhenvise determines. be defrayed out of the funds of the Authority and shall be added 
to the costs of the town planning scheme. 

i,-,;;::,!.: ,- ; ,  ! . ,  , 

. . , . . . . . . . . . .  -, . ; * I  8 .  I . ! . '  - 
. ., , ., 

Dadsionof . 45.(1) ~hereNoappealhas b e e n - p r c f d u n d e r ~ c c t i o n 3 7 i n r ~ s ~ t  ofa matter 
Valuaiiorl 
0Bc:r to ba . arsiag out of clause (iii), cIausc ( i v j ,  clause (vi), ~ 1 3 ~ 6 ~  (vii), ,clause ( v i i i )  or clause Ix) of 
. ~ A l v i n  mr- .~ub-Se~tion 3 of secflon 35, the decision of the Valuation Officer, shall be final and 
tain matters binding on the parties. 
and variation 
of scheme in, 
. d e w o f  - 
dpcision, la , 

appcaI. , - . (2) The. Board of Appeal shall send a c o w  of its decision inappeal to the Valuation - - 0&r who shall, if necessary, make any variation in the town planning secheme in 
accordance with such decision and sball fonvard the final town planning .scheme together 

. ; , with,a.copy of his d,ececisio.n uader scclion 36 and a copy of the decision of the B o d  of 
Appeal to the State Government for sanction. 

-. . . . . .  . . . .  ...... 
p&ei;*f. : .: . 46., (I), ~ f t c r  a .Valuation Oficer bar been appoinied under section 33, tho Autho- 
VaIuattoa dty may appIy to him to split up the draft town planning schemc into diKerent seclions 
O f i ~  lo and to deal w ~ t h  each section separately as if such sections were a separate draCt town 
split UP dran 
towp plqn.  pbnni- s+cme. 
i~g.dcbeme , :: ., 

Into separate . . - . . 
, scctlon. 

(2) On receipt of an application undcr sub-section(!), the Valuation Officer may, 
I ah! making such enquiry a he thinks fit, split up thc draft town plaming scheme'in to 

sections. 

: , : , (3) The provisions of this Act and the rules made thereunder - shalI, so far as may 
be, apply to each of such sections as if it were a separate draft town planning scheme. 

Subm[sstoa .47. The Valuation Oficer shall submit to State Governmcat for sanction the. orprcliruina- 
orow" prev+nary r y , t 6 ~ n  planning scheme also before the final town planoi ng scheme is 
nir gychemc submitted to the State Government under sub-sectlon (2) of section 35, togethy with 
to Stale a copy of his decision under section 36. , , 

Oovermen t. 
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. -(Sets. 45-51) 
Power of 
sut. oov- 48- (1 )  On receipt of the preliminarv town planoiq schcthe or,, & the =-& bey- 
trnment to ,be, the final scheme, Lhe State Govermcat, may- , . - . . ., ..-  
sanction or . . 

. . .  refuse to 
sanction the (a) inthe case b i a  przliminary town planning scheme, anthid a period it. t& 
town plann- months from the date of its receipt, and 
Inp schemc . .. 
and effect of 
the sancl~on, (b) in the core of a final town planning scheme. within a period of three 

uonths from the date of its reccipt, 
, 

, .. - . by notihtion,  ia the Gazcltc, sanctiou the preliminary town plann'ing 
- scheme or the h a 1  town planning scheme, or refuse to accord sanction 

, p~ovided' tha t  in sanctioning any such *scheme the Statc .Government may 
make such modtfications as may, in its opinion be necessary for the 
purpose of correcting an errox, irregularity or informality. 

' . . (2) If thc State Government sanctions the prelimdinary town p h i q  scheme or , , the final town planning scheme, A\ shall state in the notification*, . 
. , 

{a) the place at which the preliminary or the final town planning schemc, 
as the case may be, shall ,be kept open - for :inspection? by; the pubIic and 

, . . ,  - also state thcrein that .copies of the -town- planning scheme or xtracts 
. +. , therefrom ccr lifizd to be correct - shalI, .on application,:'bc available for 

, . , ,  . - sale to  public a1 a price to  be menlioned in the ,notice ; , , 

, . ' . , , , ,, " 

(b) s date [which shall not be earlier than 'one month after the'. date of the 
. publication) or; which all the Labillties created by the [town planning scheme 

shaU take, effect and the date on which theprehhimuy'or , - .. the final town 
planning scheme shall comc into for#: 

Ptovided that the State Government may,. from time to 'time: , extend such date, 
by not ificalion, by 3 ~ ~ h  period, not exceding three month; 'at' a time, -as -it thinks fit. 

L ,  . 
.. , -  . 

. (3) On and after the date fixed ig such notification, the.pieliminary town ~ h ~ 1 h 8  
' scheme, or the final torvn planning scheme, as the case may be, - ~ h a l I  .have effect 

as if it formed part of this Act. 
. . ,  . - ,  . 

Wit hdnwal 49. (1) 'If at any time before the preliminary t o r i  planuin~ ashhe 4 fomarded 
of town by the V a l ~ a ~ ~ n  Officer 'to (lie State Government , a representntiou is,:made to the 
oins schcme. Valuation Officer by th Authority that the, scheme should be wlthdrawn, the 

Valuation Officer shall dtcr inviting from all persbns interested in tbe scheme objections 
to such representation, forward such reprzsentation. together with the ob~echong~ ..,,,. 

if any, to the State G~vcrnmcnt. . . . - ,  .. 
, . . , . . . . . . 

(2) The State Government, aftermaking such enquiry as it may deem fit, ,428s 
if it is of opinion that- it is necessary or expedient so to do. - by notificatioii, 
direct that the town planning sc11.emz shall be withdhnand upon kuch wirhdr?w$ 
no further proceedings shall be taken in regard, to such tow a 'planning- scheme. 

gffccl of 50. OU the day on which rheprehminary town planning scheme comes into force- 
limInary-' 
town plaon- 

(=) lands =4uired by the Authority shaI1, unlers it is otherwise determined 
ing scheme to such scheme, vest absolutely in the Authorityfree from all encumbraac; 

(b) dl rights in the original plal. which have been rcconsti.&l+ inlo fi.nal 
plots shall stand exLingu,shed and the final plots shall become sub~ect 

. . to thc rights settled by the Valuation OFcer. , ;: - ,  . 

Powcr oC 51. On and after the date on which a preliminary Town plann-ing- scheme 9 r n ~  
Au~hority to into force, any person ccntiriui~ In OCCUPY any land which he is not ent~lled 
evict summa- to occupy uodel &e preliminary town planrung scheme ; shall, -ih akord~nce with 
rlly. the procedure . 'presclibed . .. . under lules; be summarlb evicted by the Autho~ity. 

, , 1 ;  - .  . . - .  
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Power to 
efo& town 

52. (1) On and a e r  the date on which the preliminary town planning schemo 
p,anioDs comes into force, thc Authorily sh3IL rcfter ghing the notice prescribed under 1~1es  
seh- ,and in accordance with the provisions of the town phnning scheme-- 
, . ,  

(a) remove, puU down, or alter any building or other work ia the area 
included in the town planning scheme which is such as contravenes the 

. . .  . town planning scheme or in the erection or wrrging out of which 
any provision of the town planning scheme has not been complied with; 

(b) excute any work which it is rhe duty of any penon to excute under 
the scheme in any lrrse where it appears to the Authority that delay 
in the excution of the work would prejudice the efficient operation of the 
town planning scheme. 

'-: - - '  ..- . 
(2) Any expenses incurred by the Authority Uundei this section shall be recovered 

ffim the person in defadt or frdm the owner of the plot in the manner provided 
for the recovery of sums due to the Authoiity under 'the provisions of this Act. 

- .- . , 
- .  . - 

(3) if any question ' arises as -to whether any building or work contrave~~cs 
4 .  

., . 8 town pla- scheme or whelher any provision of town p h g  scheme is not 
. comphed with iu the erection of carring out of any such building or work, it 

8bd  b referred to the State Government and the decision of the State Government 
bhall be final and binding on nll persons. 

(4) No person shall be entitled to compensation in respect of any damage, 
loss or injury resultiag from any action taken by the. Authority under the providons 
of this section except' in respect- of the building or work b e y n  before the date 

, referred to in subsection (1) and o d y  in so far ;u such building or work bas 
, , 

proceeded until that date ; 

Provided that any ckim to compensation, which is not barred by this sub- 
. .. 'seetion shaJ be subject to the condition of any agreement entered into between 

lhe claimid and the Authority. 

. - . . .. . :. ( 5 )  The provisions of lhis section shall not apply to any operation a1 construction 

. .  . u&rt&en by the Central Government or a Sbte Government. 

Power to . 

va,ry. to% 
planning - 
scheme on 
pound of 
m r ;  . . ,' 

Irregularity . 

or, idoi: 
mality. 

53. (1) ~f after the preliminary town planning. scheme or the h d  town planning 
scheme has comc into force, the Authority considers that any of such scheme is 
defective on acmunt of an error, irregularityor informality, the Authority may apply 
in writing to the State Government for the variation of the town planning scheme. 

(2) If on roceiviag such application or otherwise, the State Government is 
satisfied that the variation required is not substantial, the State Government shall 
publish n draft of such variation in the manner prescribed by rules. 

(3) The draft variation published under subsection (2) shaU state every vdation 
proposed to  be made in the scheme and iC any such vuiation relates to a matter 
specised in any of the cIauses (b), (c), (4, (e), (g) and ( i )  of sub-section (4) of section 
22, the dr& vaistion s h d  also contain such other particulars asmay be prescribed 
by rules. 

(4) a he draft variation shall be open to inspection of the public a1 the head 
of the Authority duria office hours. 

( 5 )  Within one month of the date of publieation of the draft variation any 
, .persou affected thereby may communicate in writing his objectidas to such variation , 

to the State Government and send a copy thereof to the Authority. 
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,, \ ,< 
. . (6) ~ f i &  receiving the abjectiphs'hnder ;sub-sicti& (5)  , the State Goierhhsnt . 

&y, ., after, .- . - : , .  makhg . su,ch . inquiry,: it$ i t  may tvd -fit, by notification- 
- 

. : ,i. ,', .i . . , : , . . - . .  . . 

(a) appiinifii. Valuatidij! 0ffi& $&d ihireupdn the--b&vi$ons of this Chapter 
- .  

: ." :1:1 
swl ,  so far as may be, -apply to such draft variation as if it were a 
drafi toivri'planning scheme sanctioned -by thc St;*le Government; or 

(h)  make the, vqriation with ,or without modification;, ar 

(c )  refuse to make the variation. ; ., 
. , . . . -  , 

(7): From r the. date of. ' thC notification making -the variation, with or 'without 
modification, such variation shall take effect as i P  it were incorporated in the town 

. . . , p l a ~ i n g  scheme, i is  l 
-:;, , , I . ,  .I,..-' 

, ' .  , , m ,  
-.3i:: , ' '- : - I ,  Lr ,a*,< - . , , ,; . . , . 

varlstiot~ of :;ri!F Notwithstar($~ng anything confiined. in sict ion 53, a town ,&heme mag 
tom plann-at any time' bc' vaned by' n subsequ'ent town planning- ichenie made, and 

scheme qc.tiyned,in accordance.with . ,  , . . ,  ,-the provisions of this Act. lw another - , .  

Amendment ..,. 55: (1) V at any time after the find town plaming scheme wmes into £ o m  
of regulation the': Aiithority . 'is of -the opinion that: the, reguhtio us relating to a town planning 

skhemcJ;iequire Lo - b e  -ende&, . i t  may '-:p~bblh the requkire draft amendment in 
the mjnnlr prescribed', by rules and invite suggestions- or obje?igqs thereto f r m  
any person. . . :. :. . 

. (2) ~f within one mbdh from the date of publication' of rhc drart amendment 
any petson kmmunicates in F h n g  to the, Authority any suggestions or objectioas 
rebtiw td 'such ainendment, the' Authority shall consider , such suggestions or 
obje~ti,~ns ,and may, at, ' any time before -submitting- t b  draft emendmen1 to the 
Sht t : .  Government as hereinafler provided, modify .such amendmed as it thinks 

- , -  fit* - , (  
- - ,  . (  . -  ,. I , , 

(3) The Authority shall within a period of two months from the date of ib 
pgbli,mtion, submit. ,.. ..., t h e  draft amendment along with the - suggcslions or objections 
to the State Government and skll a! , t h ~ :  same time apply for its sanction. 

I - - 

(4) After receiving such application and after making such inquiry as it may 
think- fit, the State Government, may sanction the amendment with or without 

as it deems necessary ,'or refuse to  Isanction, the amendm~~t .  
. . . . 

(5) If the amendment is sanclioned , by -the State  Government, the .,final town 
planning scheme s b d  be deemed lo  have been varied in accordance with the 
amendmenl. . 

56. If at any time after the date on which the town planning scheme 
Compcn- 
satlon a m e  into force, such scheme is  vuied, mY Person who has i n m d  any expendim 
town ture for the purpose or complying with such scheme shall be entitled to be 
plannins rnmpemated by the Authorib for the expendimre, if such expenditure is rendeced 

aborlive by r w o n  of the variation at  such scheme. 

&portion- 57. In the e v e 3  of a town ~Ianniqg scheme being t~ithdrawn or sanction to 
mentofcosls a town planni~  scheme hrng rerused by the State Government, the 

lawn PIs. State Government may direct that the Wsfs of the scheme shall be borne by the nning scheme 
withham Authori~. to such extent at may be determined by the State, Government. , 

- 
. . 

or not sane- - .  

' < .  

t ioned . .. ..'a. . 
.., . 

~ i g h t  to 
58,. Every party to any prbceedings.: before the V d U t i q ~  Officer or the Board -if - -  

appear. by 
Appeal shall be entitled to appear elthe1 In Person or. -by his recognised a g d .  

r m &  . ,  .. I . 
gat. 
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(SWS. 59--61) 
, , 

Porn of 59. For the purposes of this Act, aq officer appointed under sub-section (1) 50f190S 
dpii court in of section 29 and the Valuation ,O$~er syl, $ye. :the same powers in making 

of enquiries under this Act a i  are vested"in a civil k u r t '  in respect of 'the following 
a mat- matters-under the Code of Civil Procedure, I908 in trying a suit namely:- tom . ! ,  

(a) surnmoiing and enforcing the attendance of any 'person and examining 
him on oath ; 

(b) requiring the discovery and production of' ,any document ; 

(c) receiving evidence on affidavits ; 

(4 isbuing commlssians for .the examination. of witnesses or 'documents. 

60. (1) The costs of s town planning schemc shall indbde- : ,  , cosb of , , ,  , 

townplanru 
iw sehsmas. (a) al l  sums payabIe by-the Authority under the provisiom of this Act, which 

are not specifically excluded from the ~ s t s  of the . .  town . . planning .scheme; - I .  . I ,  

. , 
( 1 '  ::. 

(b) all sum, spent or estimated to be spent by the Authorib in the m&dg , , . i  . . . and execution of the town planning scheme; 

(c) all sumi payable as cornperkition for land resedd  or d&igpatea , f ir  any 
public purpose or for the purposes of the Authority which is solely- 
beneficial to the ownen of land orresidehts , . 'within the .area of .th.e,'town, 

, . planning scheme ; 
- -1. 

(d) such portion of the sums payable as compensation fo~ lind reserved or 
designated for any public purpose or for the purposes,;of the Authority 
which is benefic181 ,paitIy to the ,owners of land or. residents within 
the area of the town,, planning scheme and partly to, - the gened p,ublic 
as is attributable to the benefit accruing to t h e  owners of land or res~denk 
within the area of the town planning scheme from such reservation or 
designatio? ; . . - .  

, - .  

(e) all legal expenses incurrid by the AutIiority ,in thei making and in the, 
, .!'II ' ,  , 8 .  execution of the town planning scheme; and' !"" . . 

(f) any imoants by which the- aggregate of the v&es 'if ' the original plots 
exceeds the aggtebte of the. v$ues :of the f id -plots incIuded in the 
final :Town Planning Scheme, each of such plots '.being 'estimated at its 
market value at the date of publication of the declaration, in the Gazette. 

i under sub-section * (2) of section 23 With dl the buildingsm and works 
Thereon at the- said date and without reference to improvements contemplat- 
ed in the scheme other lhan improvements due to alteratio'n of its 

. boundarih. 

I (2) If in any &&the 'aggregate of the values of the plots included in  the final 

I Town Planning Scheme exceeds the aggregate of the verues of the original plots, 
each of such pIots being estimated in the manner provided in clause (f) of sub- . - 

. , . 

seclion (I), then the amount of such excess shall be deducted in arriving at the 
I costs of Ihe scheme as defined in sub-section (I). 

, . ,  , ,  . 

61. For the purpose of.:tbir Act, theincrements shall bkdeemed to be,the amount 
CdcuIauon by which at thedate of publication of the',declarationin the Gazette undersub - - . -  ;: 
of bmement- section (2) of section- 23, the market' value 'of the plot included in the h l  Tdwh . , . . , 

Pl'lanning Scheme estimated, on the assumption tpl the Town Planning scheme has . I,..l 

been completed would e~&ed at the, same date- the market vdire of the s'me plot 
estimated without reference to improvements ' contemplated in .the Town, :planning 
Scheme: i l  . 
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- , - Provided. ,-that in,- &timating such vaIue, the value of buildidgs .or otlier. works 
erected or in the course of~erectioa o;n such plot shall not bey taken into considera- 

I . .  L -  . 2 - . ! -  I tion. , , 

mntrlbuBon 62. (1) The costs of the- Town Planning ~dheme shall be met wholly or in pad 
' 

towards wst by a contribution to be levied by the Authority on each final plot included in the 
tom- final Town PIanning Scheme- -calculated . in proportion to the increment which is 

pz &timated to accrue in re:*+ of suchplot by the'Valuation O 5 c e r :  , ,. 
- ,  -, .. . 

.. , . - 2 .  

, , -  

pr6uided that- " , , 

(i) where costs of the Town Planning Scheme does not exceed half the 
in&ement the cost shall be met wholly by a contributions; 

. I  . c. 

- . (ii)-'whe& it exceed; half the incriment, to the oxtent of  half the increment 
it'ihall be met by a contribution and the excess shall be,bornebythe 
Authority ; 1 a. 

(iii) wberz a plot is subject to a mortgage with possession or to a lease, 
the Valuation Officer shall 'determine in what proportion the mortgage 
or leasee on the one hand and the mortgagor or lesser on the other hand 
shall pay such contribution; 

( iv)  no .such contribution shall be levied on a: plot used allotted or reserved 
for a public p q o s e  or for the purpose of the Authority which is soldy 
beneficial to the. owners of land or residents within the area of the bwn 
Plsnning Scheme; and 

(v) the contribution levied on a plot used, dotted or reserved for apublic 
purpose or for the purpose of the Authority which is bendcal pady 
to' the owners of land or residents within the area of the Town Plaeng  
scheme and partly to the general public shaIl be calculated in propofion 
to the benefit estimated to amrue to thc general pubIic from such 
use, allotment or reservation. 

(2) The owner of each final plot included in the final Town planning Scheme 
' 

shall be primarily liable for the payment of ,  the contribution leviable in respect of 
such plot. 

Certaln 
amount9 to 
be added to 
a deducted 
&om contri- 
bution levi- 
able from a 
p:tSons. 

' 

63. The ,amount by which the total vaIue of the final plot included in the hnal 
Town Planning Scheme with all the buildings and works thereon allotted to a person 
fab short of or exceeds the rota1 value of the original plots with all the buildings 
and works therzoa of such pxsons shall be deducted from or, as the case may be, 
added to the coatribution leviable from such person, each of such plots being estimated 
at its market vaIue at the date oi 'publication of the declaration in the Gazette 
under sub-section (2) of section 23 or at lhe date of the notification issued by the 
State Government under sub-section (1) of section 25, as the case may be, and 
without reference to improvement ~ontempIated in the town planning scheme other 
than improvements due to the alteration of its boundaries. 

ltaasfer of 64. Any right in an origioaI plot which in the, .opinion of the Valuation Officer is 
dght from capable of being transferred wholly or in part, without prejudice to the making of a town 

planning scheme, ,to a 6nal plot, shall be so transferred and any right in an orignal fiaaI plot or 
& d i m  ,f plot ,which in the opi~lion of the Vduation Officer is not capable o f m  being 
such rlght. so transferred shall be extinguished : , .,, , , ' r  , : .-  I 

Provided that an agricultu~al ' lase  shall ! not be qaGferred from an *&a~ 
 lot to a final plot without the consent of all the parties~tb:~such lease. . .. , 
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(Sea. 65 -70) 

- . 65. -The ovrne:<, ,of. i any propffty or ,.right which is injuriously, affected by the 
C o m W  making of a 'Tows: Scheme sha!l, i f .  he makes a_cIaim before the Yalw- 
tion lo re* tion 05cer within the time sescribed by rules, be enlitled to be compensated in s i r m  rasped thereof by thcAuthority or by any penbn benefited orpartly by the Authority 
dSbt i ~ i -  and partly by such person as thc Valuation O@cr may ineach case determine : 
O U ~ Y  , . 

. . , , 
, , ted by town :. : . - .  .. . , 

, , planning . , ~ o v i d e d  that thb value of &oh property right shall be deemed tq'be its , - ; 
market vaIue at the date of, the publicration of .the .declaration in the. -.Gazette .under: :; - 
sub-section (2) of section 23 or at the date of the nomcation issued by the State 
Government under sub-section (1 )  of section 25, as the case may be, without -reference . to improvement contemplated in the Town Planning Scheme. 

, - 
I - - - ,  ' 

66.(1) NO cornpenration 'shall be :payable in kspect pf , adv or private 
B ~ ~ I W ~ O ~  or right .which is ' alleged ' to be- injuriously affectea by -reason of an$- provis~ons 
ampearn- contained in the Town PIanning Scl~erne, if under any other law for the-time being i n  
Ilonhcer- f&ce applicableto the forwhich kuch scheme is, mad-' nd coiijpekation is taln cases. payabIe for such injurious affection. 

(2) Any- property or private right shaIl not be deemed .to be iqjuriously a&cted 
by-reason of am .provision -inserted in. a Town Planubg scheme whcih impose 
any condition or resiriction in regard to any of the matters specified in clause (q) . - ,  . ,  . , 
of sub-section (4) of section 22. ' ' . ,, . . 

- . 67. If the owner of an original plot is not 'privided with a plot in the .pre l imim 
Provi?ionfor t o i n  pbnniag scheme or if the contribution to be levied from him under sectionQ 
cBsesu is 1,s than the total amount to be deducted therefrom under any of the provisions which amo- 
m t p ~ y a b ~ e  of this Act, the net amount of his losi shall be payable to him by the Authority 
to owners in cash or in such other mamer as may be agreed upon by theparties. 
exccedsamcr - ,  - .  . . 
unt due from - 
him, . - '  ' 68. (1) If from any cause tbe total count ?hie6 would be -due ,&the Authority 
Provis[on for under the provisions of this Act from the owner of a final'plot to, be included 
caseinwhich in the'final town planning scheme exceeds the value of such plot eshated 
value of fina1 on the assumption that the Town Planning Scheme has becn completed, the VaLa- plots isless than the tion Officer shall at the request of the Authority direct the ' owner of such plot 
amount pay- to make payment to the Authority ofthe amount of such excess. 
able by . .  . 
Owner. 

(2) If such ownei fails to make such payment within the &scribed by 
rules the VaIuation Oficer shalI, if the Authority so requires, acquire the 
original plot of such defaulter and npportion the compensation among the owner 
and other persons interested in the plot on-payment by the Authorityof'the- value 
of such pIot estimated at its market value a t  the date of publication-'of the declara- 
tion in the Gazette under sub-section section (2) of section 23 or at thedate of  the . 

notjEcation under sub-scction (I) of section 25, as the ease may be, add without ' 

reference to improvements contemplated in the town planning scheme; and there 
. upon the plot included in the h a 1  town planng scheme shall vest absolutely in 

the Authority free from all encumbrances but hubJect to the provisions of this Act: 
. , 

provided that the Payment made by the Authoriw on account of the value 
of the original plot shall not be included in the costs of the town planning scheme. 

69. All payments due to be made to any person by the Authority under this Act 
Pa-t by shall, as far as possible, be made by adjustment in such account wilh the Authority adjustment 
of aceaunt. in respect of the .find plot concerned or of any other plot in wh~eh he bas- an interest . 

and failing such adjustment, shall be paid in cash- or in such manner as niay be-igreed , 
' . I .  . 

. . .. -. , ,  . 
, -. upon by the parties. 

Paymat 01 ,rip. (1) The net, +ou,nt payable under the provisions of,this Act by the owner of a 
net final plot included in the bl townpIanning scheme may at the option of the contributor due to tho 
~~thmity.  be paid in l&sum or in annual instalments not exceeding ten. 
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- (Secs. 70-76) 

(2) IC the owner e:& to pay the amount by instalments, interest at sfi 
per cent per annum shall be charged on the net amount payable. 

(3)' 11 the owner of a pIot fails to exercise the option on or before the date 
specified in a notice issued to him in that behalf by the Authority, he shall be deemed 
to have .exercised the option of paying contributjon in imbJments and the interest on . 
the contribution shall be calculated from the date specified in' the notice, beiag the ., . . . 
date before which he was required to exercise the option. . . ,  

(4) Where two or more final P ~ D ~ S  ioci"did in the fin4 town g--.seheme are 
in the same ownership, the net amount payable by such owner under the provisions 
of this Act shall be distributed over his several fioal plots in proportion to the 
incremeits which is estimated to amme in respect of each Bnal plof unless the owner 
and the Authority agree to a different method OF distribution. ' ' 

M a  of the 71. (1)  The Authority shall be competent to make any agreement with ,any person 
Authority in ~ s ~ e c t .  ofany matter which is to be provided for i. town planning scheme, and make wee- 
a n t .  it is otherwise expresslj provided therein, such awcment shall ta&e eKed on 

&d after the day on which the town planning scheme wmes into' force. 
, , 

(2) Such apement shall not in i ny way affect the duties of the VaIuation 
Officer as described in this Chapter or the rights of third padie. but ' i t  shall be 
binding on the parties to the agreement notwithstanding a v  decision that may b e w s d  
by the Y aIuation -0% cer : 

Provided that if the agrccrnent is modified by the State Gbvirnrneit either patty 
shall have the option of avoiding it, if he so elects. 

, , CHAPTER VII ' I 

, : .  

AC~~IS[T[ON Am DISPOSAL OF LAND 

comp+oo n. rr in the oplnlon of tho State ~overnmeht any knd is required for the p ~ ~ o s c  
q Y ~ l u o n  of development, or for any other purpose, under this Act, the Statc Goveioment miiJ 
Of acquire such land under the provisions of Lhe Land Aoquisitain Act, 1894. 1 oF.1699 

Transrcr of 
' 0. Where 'any Iand has been acquired by the State Government under smtioo 72 

'wuired it~~y,afierit,ha~k~kenp~s~e~~i~a~ftIieland;,'tra~ferth~.?i~dYo the,Authority or z&$p any l0m1 authority for tho purpose for which the land has -been acquired on ~~~n~ 
or 1 4  by the Authority or thelocal Authority of the compensation aWlrded undw that ' ~ d  
Authariv. md of the charges incurred by the,Slatc Government in wmcction with the acquisition, 
huidttoa 74, The Authority may acquire movable or inmovable propeFties by purchases, of propciry 
br cb ekcbage, gilt, lease, mortgage or by any other method permissible under law. 
Authorlw 

75. (1) 'yhe State Gorvzrnment may, by notificat~on and upon such terms and 
nam&r of conditionr; a;  may be agreed upon between that Government snd the Authority, place 
Stato Government at the disposal of the Authorily any devdoped or undeveloped Shte Government laud 
lands tp the situated tbc jurisdiction of the Authority for the purpose of deyeIopmlni . in 

*Grdance with the provision s of this Act. , . . L .  . . . . . - .. 

(2) development of State Government land shall be undertaken or &ed 
out zxccpt by, or under the control and rupcrvlsion of the Authority after such,, land 
has been p1md at the disposal of the Authority under sub-sceiicn (1). - - . ,  - -  . . . . ;. . . 1 ., . 

(3) If any State Government land placed at the disposal of the Authority under 
sub-section (11 is required at any tune thcrdter by thestate Government, the Authori~ 

such terns .* . aball ,  by. notificat~on replace it at thc dLposdof that O o v ~ r q c n t  upon 
aad cqnditions as may be agreed upon between that Government . , and , . , the , ,  

, .  . 
76. The dirpoal of any land aquired by the State Govern,ment and tr'arrrfekd 

D i W  OP 
by 

to the Authority under section 73 or any land transferred to the Authority under suki 
Authority. section (1) of section 75 or any other land with or without arrryia out development 

t heredn; or any other movable or immovable properties belonging . to the Auth.oriiy 
shall be done in accordance with the rules made for the p w s e  ., ln , tbs . behalf.:. . , .  , ' ' -.:i , 
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CHAPTER VlII 

Pond of the 
Au-1 m. (I) The Authorily shall have and maintain its own fund to which shall bc credi- 

ted '- 

(a) all moneys received by the Authorily from the State Government by wzy 
of grants, Ioans, advaaccs or othemise ; 

(b) all moneys borrowd by the Authority from sources othei than the State Goyean- 
ment by way of loans or debenhues ; 

(c) d fees and charges r d v e d  by the Authority under this Act ; 

(4 all monep received by thc Authority from- the disposal of Jand, buildings 
and .other proprties, movabIe and immovable ; 

(el all moneys d v e d  by the Authority under sections 78 and 79 ; 
0 

( f ) all mcneys received by the Au thori ky by way of rents and profits or in any 
other . m e r  or from any other source. 

(2) The fund shall be applied towards meet i ng 1 he expenses incurred by the Autho- 
rity in the administration of this Act and far no other purpose. 

(3) The Authon'ty may keep b any scheduled bank or banks such sum of money 
ollt of its fund as it may deem At. 

(4) The State Government w make such grants, advances and loans to the Ant ho- 
ity as the Statc Government may deem ~ecessarj,for the performance of the funcUons 
of the Authority und e i  this Act, and all grants, Ioms and advaaca made shall be on 
snch terms and conditions as the State Goveiament m y  deteimine. 

(S) The Authority may from time to rime hirow money by way oT loam m d  
debun tures from such sources and on such t e m  and conditious as may be approved by 
the State Government. 

(6) The Authority &dl maintain a sinkiag fund for the repayment or moneys m- 
wed under sub-section (5) and shall pay every year into the sinking f i~ nd such snm as 
m y  be s a c i e n t  for repayment within the period hsd,  of all moneys so bonowed. 

(7) The sinIda fund shall be applied in, or towards, the discharge af the loan for 
which such hnd was created and until such loan i s  wholly discharged, it &a11 not be 
epphed for any other pupose. 

f8) The Authority shall be d ~ m e d  to be a local authority as defined in the hal g or 1914 
A~orityhnsAct,1914forthepurposeofbo~owi~moneyundertbatA~butthe - 
provisiom of, that Act and the rules made thereunder shall have efect subject to 
provisions contained b this Act. 

'(9) The Statc Government may make rules to regulate the borrowing by the Athe 
S?Fy undcr mb-sEcefon 15). , -  - 
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78. (1) The duty imposed under the Indian Stamp Act, 1899, in respcct of any deed Oc,lgF- : 

%!$? . of trader  of immovable property shall, in thc case af immovable propty situated 
?ransfem of within the area lo which this Act applies, be increased by thrzc percenturn on the value 

of the pmpaky transferred or in the ease of a umirucluary mongage on thc amount 
secured by the instrument. 

(2) For the purposes of this section, section 27 of the Indian Stamp Act, 1899 2 oC 1899. . . 
amended from time to b c ,  shall be construed as if it spaifimlly fequikd the parti- 

'culars re f er~d  lo therein to bc set forth separately in respcct of- , . 
(a) property situated i m  municipal areas ; and 

,. (b) propity situated outside the municipnI araas. 

(3) For the purpose of this section, section G4 of that Act as modified from timc 
to timc, shall be construed as if it referred to theAuf hari ty as well as the Statc Government. 

I I 

(4) A!l couections resulting from the said incrcase shall, aftcr deducling incidental 
expeuses, d any, be paid to  the con~med  Authority at such time and in such manner 
as may be prescribed by rules., 

mMbulion 79. (I) Every urban 10-1 body within the developmenr a&& shall pay to the concerned 
by Urban .Authority on the first day of each half ye&, so long the Authority continues to exist, 

'- -1 wy: .,a s ~ m  not exceeding ten percenhlm of its revenue's in a yeas from all sources other than 
semi& Mes,: as m y  be determined by thc State Government, from timc to time. 

(2) The payment provided by sub-scccion (1) aha11 bc made in priority'to aU other ~ c *  
payments due rrom the concerned urban local body cxccpt those rcfcrred to in section 23 of 1950. 
116 of the OrissaMunic~pal Act. 1951). 

Bodgrt of ' 80. The Authority shall prepace in such form and at such time every ym-as may 
h be prescribed by mIes a budget in respect of the 6nanciaI year next ensuing showing 
M d l y -  the estimated receipts and expenditure of the Authority and shall forward to thc State 

, Government such number of copies thereof as may be prescribed by rules. 

81. (1) Thc Authority shall maintain proper accounts and other *levant reconis 
nad ~ ~ d l f .  and pre- an annual statement of accougts including h e  balanw-sheet in Such form 

as the State Government may by rules prcsc~ibc in consultation with the Accountant- 
General, Ozissa. 

(2) The w u n t s  of the Authority shaIl once ja every k n c i a l  year, bc cxamiotd Odsra 
and audited under the provisions of the Local Fund Audit Act, 1948. , 

5 of 1948. 

(3) The amunts of the Authority shall also be subject to Audit annually by the 
Amwant-General, Orissa and any cxpcnditurr: incurred by him iu connection with 
such audit shlI be payable by the Authority to the  Accounlaut-General, Orissa. 

(4) The Accountant-General, Orissa and any penon appoin~ed by him in connecu'on 
with the nudtt of aocounts of the Authority shdt have rhe same right, privilege aqd 
authority in comcction with such audit as the Accountant-General, Orissa, has In 
comwtion with the audit of the Government accounts and, in particular shall have 
the right to demand the production of books, accounts, comectcd voucher and other 
doaunents nnd papers and to inspect the office of the Authority. 

(5) Theaaunts of the Authority as artdied by the Accountant-General, On'-, 
or any other person app~inted by lim in this behalf togzther with the audit report 
thmeoa shali be forwaded aanually to the State Government and that Stalc Government 
 hall cause a mpy of the same to be laid beforc the State Legislature. 

(6) ~otbr i tbstaadi~ ,  snythink wntained in sub-secrions (2) and (31, die State 
Qovespment may, at aay time get the amants of the Authority examined and audited 
by deputingan  office^ and it a h i I  be Lhe duty of .theAuthority to  furnish all the relevant 
records requisitioned by the raid &cer. 

(7) It be the duty of theAuthority to remedy any defect or imgularities tM 
m y  be pointed ant by any of the Audit. 
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Aanual 82. The Authority shall prepare for every year a report of its activities during , - ,. 

"pat' i k t  yesr and submit the report to the State Government in such formaad on 
or before such datc as may bc prcscsibed by ~ P S  and, rho Sbte Government shall , 

cause a copy of the report dong with Lhe annual sbtcment of accaunts and balance - 

sheet prepred by the Authority under mb-secdou (I) of section 81  to be hid before 
the State Legislature. 

lnd 83. (1) The Authority shall constitute br the b e d t o  of ils whole lime ,pGd Provident 
Fund, members and of its officers and other employes in sud-t maaner and subject to such 

conditions as may be prescclbed by rules such pensions and provident Funds as it 
may deem f it .  

(2) Where any such pcrision cy preyidcnt find hy been constituted the slate 19 of UZr 
Govzrnment may declare that the provlslons of the Provident Fun@ Act, 1925 shall 
apply to such fund as if it were a Government Provident Fund. ' 

CHAPTER IX 
, . 

LEW OF DBVELOP~IENT CHARGES 
, ,  m . ,  . .  > 

uw or 84. (1) Subject to the prqvisions of .this Act and the rules. made thereunder, the 
. I  ,' 

mvttopmcnt Authority may, with the previous sanction OF the Statc Goverruneht, by notihation levy 
C h a m -  , a devzlopment charge on lands and buldings rvithn rhe area under 11s jurdisidction 

at such rotc, not exceeding the maximum rates specified in section 85, as i f  may 
dztermine : 

provided that different rates of devclopmsnt charges may be specified For diffeieit 
parts OF the rzlevant area or artas and for different uses: 

- ,  

Rates of 85. (1) The devzlopmeot cbarges on 1a11d.s and buldings leviable under section 84 
Dcvclopment shall be zsesscd lvithrefcrence to their use fordifferent purposes such.as- 
Charges. 

(i) Industrial ; 

f i i )  Commercial ; 

(iii) Residential ; and 
. . 

( i v )  Miscellaneou~ :. 

' 

provided that in classifyiog the lands or buildings under any of the purposes 
mentioucd in sub-section (1) the predominant purpwe for such larids and ' buildiagsl 
arc used >hall be the main basis. 

(2) The ratcs of development cbarges h a l l  be detcrmiied- 

(a) in the case of development of land, at a rnte to be swif ied  per hectare ; and 

(b) in the case of development of a buiIding at a rate to be specified per s~uar* 
mitre of thc floor area of ihe buildiag ; 

' 

'[provided that uo such rate shall e-~w 6Ry thousand rupees Per hectare in the 
case of development of l a i d ,  and Bfteen rupees per square metre in the case of 
development of a buildng ] 

Provided further that whcrc Iand appurtenant to building is used for any , p ~ q d s  
independent of the building, dcvelopmcnt charge may be levied sepaA&ly far ~ y c h  
use aIio. 

. , . , 
.. . - - 

, , -  

I. S~bs~Ituted by thc OAssa mvrbpmeat Aul jforitiep <~aeodmcd!) Act, I982 (orism A=@ 4 
of 1982) 52 
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Asscssmcnt 86. (1) Any pcrsdn who intends . to mrry out any development or institute or 
and zy VcrY clunge any usc of any land or building for which permission is rcquired under Lhis 
drvclopmcnt Act, whether he  hit^ applicd for' such permission or out, 'and any person wllo has 
=barge. commenced the carrying o ~ l  of any such development or h3s carried out such dcvelop- 

merit or instituted or changcd , any sych usc shall apply to the Authority, within such 
'time and in such mnncr asmay bc prcscribcd by rulcs for the asscssmcnt of develop- 
ment charges payable in rcspect thereof., , 

(2) On an app1:c;ltion bdng made under sub-section ( I ) ,  or if no sucli applica- 
tion i s  made, aftcr serving a notice in writing dn thc plrson liable to such ' paymcnt, 
the Authority shall, after giving thc pmon conccrncd an opp-bnunity of being lleard, 
and afier cralling for a rep31 in this behalf Frl.om thc officer conccroed or the , Authority, 
determine wheille~ or, nor any. developmen1 chrllge is leviable m rdspect of tn'tt land 
orbuildings as aresult of the carrying out of such dcvelopment or instiuction orcknge 
of use, the amount payable and fix a date by which sucn psyment shall be made. . . . . . .  . .  

, ,  4 
, .  1 - -  

' I I .  . .  

(31 On the determination of, the development charge levi,qble, on any. land or 
buiIdtng under sub-section (2) , the Authority shall giqe 'to thq person li ble to pay such 
charge a noticc in writing of the amount of dcvelopment charge payable by him and 
the d=te by which such payment shall be madc and such notice shal! also state that: in 
the went of failure to make such payment bn dc b6fore such date,: i it&st at thc rate 
ofsjx per ccnt,pcr annum shall be p a y  ble from such datc son the amount remaining 
unpaid. 

I :  I 
, , ,  , , -  , 

(4) In) The development charges payable in respect of any land, or building shall 
be a first charge on such land or building, subject to the prior payment of 
]and revcnuc, if any, due to thc Statc Govcmmcnt thereon and any otlicrsum 
due to the Authority. 

1 .  - . '. , L - - .  

(b) All dcvclopmcnt charges payable in respcct of any P+nd or building by any 
pcrson shall together with iatercst duc - up ,to the date' of ieaUsation, be 
recoverable horn such Person or his successor in i,nterest in such land or . - 

I 1 
. , building ;rs arears of land revenue. ' 

. -  , '  ;: , , ' .  1 . '  

(5)Any person aggrieved by an order of assessment of developmcnt chargc may 
pcrrer an appeal to the Tribunal within one month from the date of 'scrvice of the noticc 
under sub-section (3): 

Provided that thc Tribunal may admit an appcaI prckrrcd after thc \: xpilation of 
tilc said period if il is satisfied that tlw appellant llad . , sullicient cause for not prcferri ng 
lhz appeal within .that period; . , , -., , ' 

, . . : ' , . I  I I I 

Tdbunal. , 87. (1) The Statc Government may, by notibmtion, conslilute a tribunal which 
shall consist of one perion ouly to bc appointed by thc Statc Government from among 
the Officers of the Orjssa Supcrior Judicial Service (Senior Branch). 

(2) the Tribunal shall have the power to call fur rzcords of all proceedings rela- 
Ling to thc dispute arld shalI, after giving the parties conccrned a reasonable opportu- 
nity of being h w d ; p s s  such 0rders.a~ it deems fit .  

(3) In disposing of an appeal, the Tribunal may makc such consequential ordcrs 
and issue such directions as it may deem necessary for giving effect to its decision. 

I 

(4) The decision of the Tribunal shall be 6nnl and binding on all parties and shall 
~otbecolledinquestionin any Courtoflaw. ' .. . 



THE ,ORISSA .DEVELOPMENT AUTHORITIES ACT, 1982 

[Orissa ,Act. 14 of 19821 , 

(SWS. 88-892 

CHAPT33R B 

SUPPLBM~~NTAL AND M~SC~L~LANEOUS ' 

Afl Comm- 
i sslon. 88. (1) Thestate Government may, by notifiation, constitute an Art Commi- 

sslonfol the State which shall consistoya Chai lrn~~and such othcr mcmben repre- 
senting? among others, visual arts 01 acchiteclure, 1ndi.a~ History of Archaco!ogy and 
the cav~ronacntcrl sciences, as it may appoint. 

(2) It shall be'the duty of 'thb Art Commission to make recommendation to the 
State Goverument as to& 

(i) cestoiatidn and cons&tti& oP .urbm dcsign and of the enviroment-, in 
, thedevcldpmeni,,mea . . ; 

, .i ' . , - .  
J i )  illo planning and dcvelopmcnt of Suturc u~baodcrigo a d  of thc eriuiromcnt~; 

, m 

, . , (iii): the ,restoration. ,aria 8conservat.jo~i bf anrcbeoiogiel 'n nd lustorid sites: and 
sites of hikli- sdenic ' beauty ; . . . I  

' I  
, , 
, , ,.. J ,  

, - . ,  

( iv )  the grants, conce$io& aid, other modes d &mpcnsa ti0 11 for putchar; or 
, ' acquisition ofproperty ,to be pid by 8 c  State Govel~lmcnt or ally Autholit~, 

. and thecbnditions, subject to which such grants, concessions and cornpen-:I 
a sationshou1dbemade;and 

- . ! ,  

(v) any other mattcr refmed tb the co&ssion by thc Slate Govcrnmcnt. 

(3) The powers to be exercised, the fu ncfions to bc perfdrmed and the procedure 
to be fowed by the Art Commission shall be such as may be prescribed by rules. 

, Ili8 , I '  . . 

(4) ~hd~tatcbovirnmcntma~, mm~db~tion of the ricommcndations of tho 
k t :  Commission and after giving an opportunity to the Authority to make any rePrc- 
sentation, is& such directions to the Authority. a .it may think fit, and the Authority 
sl~allmmply with every such direction. 

Eowcr 
ntn. 

. , , .  - ,  . .  , - ,  

or . 89.' Thc Direcbr,ar'anj ;bfficer 'gufiorired ,by, l i iq1 the. ivaluation officer *or :any 
person authoriscd by the State Government, the Authority or by ,t 4c aforesaid ; !ValW!bn 
Officer may enterinto or Upon any land buildiawith or without assistants Or work- 
men for the purpose of :- .; I -  t . :  -.,l 

' I  

.,. ! k , ',.. ' (4 making any enqviiy, impiction, meisu&jcnt o r - i ~ r v e ~  or, tnking levels .of 
such land or building or taking photographs thercof '; 

(b) cmntining works undpr construction and ascertaining the course of sCwers 
. . and drains - ; 

. . . , 

(c) digging or boring into the sub-soil ; 
. , I - 

(4 setting out boundaries and , intcndcd . ,  lines .of, ~varks' ; 

{el making such levels, boundaries and lines by placing marks and cutting trenches; 
. .  I ' ., . I 

. (I) &&rtaining-.whithe? any land isJ bein$ or has bccn dcvel&ed i n  contrave?- 
' tion of the dcveiopmcnt plan or without the permission rcfcrrcd to ln 
section11 5 or contravention of any condition subject,, to ~whiclt, such!pcmi- 
ssion has 'bech granted; or :, . I ... ,. . . . 
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(8) doi?g any other tbiw necessary for thc efficient adtninistration of this Act: 
Prov~ded that ;- , . . 

- ,  '. : 
( i )  no such cntrg <shall1 be made except between, !the I hours. of suwise . and 

sunset and without giving reasonable notice .to the occupier, or if there 
be no occupier, to the owner of the land or building ;' , , 

( i i)  sac ient  opportunity shalI in every instance be given to e ~ b l e  women, 
, if m y ;  to withdraw from such l a ~ d  or bui ldin'g'y - 1 1  

' , - 

. . I ' I . ' . ; . . ' . ' r .  _ ' .  . , , ,  

(iii) due regard'shall- always be had so far 'as m'ay [be,, coififictibli: witb'tha 
exigen~ies of the:, purpose for which thc entry ,i's.,mndey:to the: sdcial 

' and rellgious:usages . , .  of the . occupants of the land or building enierea. I . "  
. I .  '. 

Penalities 90.11) Any; person .who~whethw!at his own ~nstance or at the inslmce.of any other 
pc,rson, or any body (including ,a d,epvrmcn t, of oGovernment;,.undert~ or carries out 
development of any land in contravention of the deve1oprqg~~;plan qr,yvithout the p ~ e  
ssion, approvaI or sanction referred ro in section 15 or in contravention of any cpndlt~on 
subject to which such permhsign, appc,oval,~r s a ~ c  tion hd$ ,beep g~anted, shi ll on, convlc- 

- tion, bc .punisNable'with siaplc imprisonment'for a ter&.whicIi may cxfend; to six months, 
or with fine i h i c h l ~ y ,  extend to ten thdusjhd ' iupees: or wit11 ti+liJ %ad tile court shall 
in such ordcr of conviclion direct that i ~ ~ i f c f i ~ ~ n t r ~ v e h t i o i i  dniin&s'aftir the dale'bf the 

' order of conviction, a fine not exceeding five hundred rupees per day during theYpcri,bd 
duringrrhich the contravknt~on continues, shall be recovered from the 'pendn so convicted; 

. . , ..: 1.:  . .'. . . - 

Provided tllat , in the aDscnce ~ r f  special and ' adequate kasons tb:'the contraly, to b e  
,rncntiooed in the judgment of  the court, tlie fine sllall not. be Icess , tl!an two thousand 
FUpces, and in the case of conk inuing.contra~ention of the provisions, .the. fine shall -not 
be less than oue hundred*rupees per day:' , I ,  . . , -  - #  . 

'I , 
, , (2) Any peraon who uses or p,crmits the,mer of yny ,land qr bulld ing .in contra~enlioil , 

, of thc provisions of s ~ t ~ o n  !9.or in'dontraventisn orariy' term;' arid conditipns pinkscribed : ' :, : 
1 by regulations made under the proviso- to 'that:scction shnll, on lcqgyictiqni bc @uuiahablc r 

with simple ~mprisonruent for a term $iich may extend1 ti,: three months, or, witE, ,pnc 
, which may extend t~ five thousahdhPFes,or with 60fh ,3nd in: il$ eJre of con!inuing 
obnce,witll furthcr fine which niay exten4 tortwb hu$rcdlrupces fqr every, day, during 

, . . , . .  . 
i which tlie dffence ,continues after wnvjction . . . . , 
I . . 

I . . .  , 

(3) Any person who obstructs the entry of any person em$bwiriid oi; duly 
autho,Fised under section 89 enter into or upon any land, or building or, prevents 
~n ' any inrmner: 'such 'person . , horn the ' discha& of ,his IaTfuI' duties, after such 

! entry, 'shall, on 'conviction, be punishkblc 'with simpb imprisonmbnt for a' term which 
m+y cxtcnd to thrcc -months,,or with finc which may( cxtc'nd t6 onc t;ho~sand,rup[ecs 
or with both. . , '  . .,i" : 8 ,  , ,  0 .  

, ;  . i '  :, , .  , . , , ,:! '., i ,  :, 
! . . . . 

(4) Whoever contravenes any prosvision of this Act or any rule or regulation 
made thcreunder or any direction. issued in ,puEuance of ,any development plan 
approved under - this Act and ; i f  such :,contravention is not punishable, runder.thc 
foregoing sub-scction, shi-111 0.n ,conviclion be punishable wi t t i  simple imprisodment 
for a term which may ,extend to three months! ,or, .with .fine which shall not, bc 
less than Fifty rupees and- not morc tlun onc tl~ousand rupees or with both ;and in the 

, +se of contjnuing..of!?ence, with furtl lq~ :fine \~h ich  shall not be Icss than ten rupccs 
and. more than fifty rupees , for . eiery "day dyri&'\vhich. . , .  . . the.Io~ence continues Gtcr 
Gnvictiofi. ' , . I, , ,  ( , ,  ,. - - 

I . , ( .  . 
. , , 

Removnl of 91. (1) Whcre any developrncnt has becn commenced or is being- carried on 
unauthorised or has been ~mplc ted  in contravention of the devcIopment plan or hvithout the 
development. krmission, approval or sanction 'referred to in section 15 br , in cbntnvkktion of any 

wndition subject to which such permission, approval or sanction h s  becn' granted. 
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1 
[or any development, deemed td bc a devdoplnent undertaken carried out of completed 

without a permission as rcfetrcd to in section 15 under clause(b-1) of sub-section(2) 
of section 1281, any Officer of the Authority cmpower~d by it in this behalf, may 
in addition to any prosecution that may be instituted under the Act, make an order 
directing that, such development shall bz removed by -demolition. filing or otherwise 
by the an,vn;r th:r;af or by th: y m a n  at wnosc instance the dcvclopment h bcea 
co-cnced or is being carried out or has been completed, witbin such period not 
.being less than five days and more than fipdendays from redate on which a copy 
of the order of removal, with a brief statement of reasom therefor, has been 
delivered to the owner or that person as may be specified in the order and on his 
hiIwe lo comply with the order, the officer of the Authority may remove or causc 
ro be removcd the development: and the expenses of such removal shaII berccovered 
from the owner or thc person at those inslance the development was commenced 
or was being carried out or was completed as arrears of land revcnue : 

Provided,.that no such order shall be made unless the owner or the penon 
concerned has ' been given a resonable opportunity to show ausc Why the, order 

I should , n o t  ,be made. 

(2) Any penon aaieved .by an order under sub-section (I) may appeal to the 
State Government or an ofCicer appointed thci Statc Government in this, behalf 
against that order within thirty days from thcdate thereoc and' Lhc Government or 
the Officer,. as the case may be, may aftcr hearing thc partics to the appcal either 
allow or d~smiss the appeal or my reverse or vary any part of the order. The 
decision of thc State Government or thc officer shall bc final and shall not be 
questioned in ~ n y  court of law. 

i3) The provisions ofthis section -shall be in addition to, and not in derogation 
of anY other provision relating to demolitioh of buildillg, contained in any other law 
for the time being in force. 

1 Powers lo 
stop unautho- ' 92,. (1) Where any development in any ared has been commenced in contravention 
risd devcloP of the development plan or without the psrmision, approval or sanction refcrre$to 
ment. in section 15 or i n  contravention of any cbnditions subject to whichsuchperrnlssrpn ' 

approval or sanction has been granted, the Authority or any officer of the AutnorltY 
empowcred by it in this behalf, may, in addition to airy prosecution that may be 
instituted urlder this Act, make an order requiring thc dcvclopmcnt tq bc dibcontlnucd 
on and from ihc date of the service' of thc' order, and such order shall bc corn~lled 
with accordingiy. 

(2) m e r e  such development is not discontinued in pursuance of the order 
undex subsection (I), the Authority or the- oFiccr of LFe Authority, as the case,maY 
be, may required e ny Prolie Oflice1 to remove the person by whom tllc devclo~incol 
hiss becu commenced a i d  all his assistants and workemen from the place of develop- 
ment within such tlmc as may be sp~cified in the requisiti0.n and such Police Office1 
shal l  comply with the rcquisirion acmdingl y. . , 

(3) After the requisition under sub-section (2) has been complicd with 
Authority,, or the officer of the Aulhority, as the case may be, may depute by a 
written order a poIice oIficer or an  office^ or ernpIoycc of the Authority to watch 
the placc in  order to ensure that the development is nor continued. 

' 

(4) No compensation ' shaI1 be claimed by any person for any damagc which 
he may !uslain in comequence of the removal r f any dcvclopmcnt undcrscctlon 91 
or thc hs~ntinuance of the development under this scction. 

I. Insariad by the Orissa Gtvtloprncnt Aurhories ( amend men^ ) Acr, 1985 (0rissa Act 4 of 1985) 
S. 4.  , , 



THE OR~SSA DEVELOPMENT AUTHOPITIES. Am, 1982 

[ Orissa Act I4 of 1982 1 
(Secs. 92-95) 

(5) Tl~e provisions of this section shall be in addition to and not In derogation 
of, any other pro,vision relating to stoppage of building operalions containedi,n any 

I .  L .. , other lay for the rime b e i ~  in force. 

oEpnes-by 94. (1) IT the Penon committing an offence under this Act is a company, every mmpameg. person who, at the time the oR~nce was committed Was in charge of, and w a  
rtiponsible to, rhc company for ~hr:  wnduct of the business of the company, as 
well as the company, shall be deemed to be guilry of the offence' and shall be liable 

,- . 
to be proceeded against and punished accordingly : 

Provided thht nothi= conhined in this sub-section shall render any such person 
liable to any punishment provided in this Act, 'if he proves that ' the offence 
, a s  committed without his knowledge or that he exercised all due diligence to 
prevent the eqmmission of such offene. , 

, . . . 

(2 )  Notwithstanding anything contained in sub:sectioq, (I) where an offence 
under this Act has beencommitted by a ampany a i d  it is' proved that the offence 
has been cornmired with the coqent or connivance of, or is attributable to any , - 
neglect on the part of, any director, mamger, secretary or other oflicer of the 
company, such director, manager, secretary br" other offider 'shall also be deemed 
fa be suilty of that offencz'and shaI1' be liable td be'proceeded againd ind pugshed I .  , . 

- , .  , . . .  accordingly. . . , .  

I Explanation-For the purpose of this section- 
, .. 

(a) "company" includes a body corporate and also includes a firm 
or other association of indiyiduls, ; and 

I (6) "director" in relation to a firm means a partner in the firm- 
' ! 

1 Tmnsler ro 95. (1) Wheaever any building or any street, square -or other land,' or any part 
thereof, which 1s situated Whin any development areas and is vested in any local for purposes 

oTDevelop- u.thocit~! is required for the purposes of development by the AuLhonty, it shall 
maor aF land notla accordingly to the Executive O r i a r  cif the concerned local authority, 
o r b u i l d d  and Such building, street, square, other land or part thereof, shall notwithst?nding vw'** 

anything contained in the law under which the said local authority is consututed, I d  
~ t b w i t y . -  thereupon Vest in the Authority. 

(2) Where any property vests i n  the Authority under sub-section (1) and the 
Authority makes a declaration that such property shall be retained by it for apenod 
to be spzclfled in the declarati&, the propetty shall, on t l~e  expiration of the 3ald 
period, revert to the local authority. 

(3) Where a declaration is made under sub-section 12) ao compensation shall 
be payabIe by the Authority to the concerned Iomt authority ia respect of ihe 
ProPeW So vested ln the Authority. 

(4) Where any land or bui ldlng vesls i n the Authority under sub-section (11 
and no declaration is made under sub+ection (2) in resped of the land or buldlngv 
the Authority shall pay to the locaI authority concerned as compensation a sum equal 
,b tIie market value of such land or building as on the date of notice uoder 
sub-section . , (1) : 

Provided that land of equl  market value may be given in exchange, in lieu 
of compensation. - 

1. Dcltatcd by the Orisra Dcvelo~ment ,Authorities (+d , Ammeadmcnt) . . , Act, 1985 (Orisaa Act 
10 ol 1985) s Z W. C. f. 13:S-19BSm , 
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(5) If in any case, where Ihe Authority has made a decIarition i n  respect ofam 
laad unde~ sub-section ,2) and retains or disposes of the land contrary to the term 
of the declaration so that the land does not revest in the local authority, the 
Authority shdl pay to the conwrnea local authority cornpeaation in respect of such 
land in accordance with provGom of sub-=&on (3). 

(6) If w question or dispute arises- 

1 4  as to watther compensation is payable under hub-section (3) or sub-section 
(4); or 

(b) as to the amount of the compensation paid or proposed to be paid under 
sub-section (3) or subsection (4) ; or 

(c) a Lo whether any building or a street, or a square, or other land or any 
p a t  thered is  r ~ u i r e d  for a purposes of development by t h e  Authority, 
the matter shall be referred to the State Government whose decision 
thereon shall' be final. 

I 
I 

RsCrbtbn 96. (1) Notwithstanding anything contailled in any law for the time being i o forcle, 
of no rule, regulation or bye-law shall be inade or amended by a local authority In 

#local 1 i ~ b a ~ t y t O  respect of matten rpecsed in subsection (2), unlcs. the Authority, upon mnsidmtion 
rmlsndcs, of the rule, regulation or bye-law, &es that it does not contravene any of the 

I 
r* provisians of any development plan GI rephtioni pwtaining to pladng and b~ldiog 

I "M'm m a d s .  b m  or 
oPtdb 
msttsrs (2) The matters referred to in subsection (1) are, t he  following, namely :- 

(a) watersuPply, drainage and hewerage dispod; 

(b) erection or re-erection of buildings, includings, grant of bdding 
permissions, licenses and imposition of restrictions on use and subdivision 

- of kod and building; 

(c) subdivision of land into buildi4g sites rmds and lanes, rzc~ational sites 
and sit= for community facilities ; and 

(d)  development of had, improvement schemes, and housing and *howid 
schemes. 

N-lo 97. (1) No suit shall be imtjtuted a d n s t  the Autho~ity, or any member thereof 
Of O I  aW of its officers or other empIoyws or any person acting under the dilections 

of the Authority or any member or any oficcr or other mployees of the AutFority 
in respect of any act done or purporting to have been done in pursuance of ths  Act 
or any d e  or regulation made thereunder d l  the expitation of two monte afta 
notice in writing has hen, jn case of the Authority, left at its osce and InanY I other case, deliveredto or left at the oEce or places of abode of the penon to be 
sued and ~ n l e s s  such notice states explicitly the cause of action, the nature of 
Mmpensatron claimed and the and place of residence of the intending pkn- 
tdf a d  unless the plaint marains a statement that such noticc h s  been 60 left 
or delivered. 

12) N o  = i t  such a h  is described ia subsection (1) shall, unless it is a suit for 
recavery of i m m o ~ b i e  property of for a ddration of a title thereto, be dtimted 
after the expiry of sir months from the date on wbch the cmse of adon  arosem 

. :  , 

(3) Nothing contained in ;:s~b-se~t~on(l)  shall be deemed to apply to a suit irr w hich 
&he ody relief claimed is an injunction ~ ; f  which the object *would be defeated 
bY the giving of the notice or by the postponement of theinstitution of the rU1'. 
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(Secs. 98-102) 
Camp~und- 
b d  98. (1) the Authority or any pcrson authorised by i t  in this behalf by gcneraI 

or special order may- 

(a) i institute, defend or withdraw from any Izgal proceeding under this A d  or 
any rule mbde thereunde~; 

(0) either before or after the instlution of thc proceedings, compound an! 
offence mhde punbhable under this Act Qi any rule made thereunder; 
and 

' jc)  admit, &mprumise or withdraw any claim made under this Act or any 
rule made t hereunder. 

=[Provided that the Authority or any person authorised by it in this behalf 
shall not withdraw any legal p r o m d i e  pmding in- 

(i) Criminal Cburi without rhe consent of that court ; and 
- Act 5 of1908 

(ii) Civil C o w l  without: the leave of that court, wherever it, is nassaty 
under the provisioa of the G d c  of Civil Procedure, 19081. 

(2) When an offence has been compounded, the offender, if in custody, shall be 
discharged, and no further proceedings shall be &ken against him in respect of the 
offence wmpounded. 

~ e m b t r s  ' . 99. AU members, officers and employees of the Authority, the members of t h e  
empl- Advisory Council and Committees and all other penons entrusted with the execution 
OP rha of any function ullder t h i s  Act shall be deemed, when acting or purporting to act 

k F z  in pussuauce oF this Act or the d e s  or regulations made thereunder, to be public 
&b. servmts within the meaning of section 21 of the Indian penal Code. 45 of1860 

Profdon 100. N o  suit, prosecution or olher legal promdings shall fit against any person 
of adon for anything which is  In g o d  faith done or intedded ia bc done under this Act gs$lh. or any rule or regularion made thereunder. 

1 Duly of 101. It  shall be the duty of evzry police officer :- 
Po% o&r. 

I (a) to Co-operate with the Authority for arry i r ;g  illto effcct and enforcing the 
i , provisions of this Act or am rule or iegulation made thereunder; 

(6) to communicate without delay to the proper &cer or employee of the 
Authority any iaFormation which such police oficer receives of a design to 
commit, or of the commission of, any oflence against this Act or 
rule or regulation made thereunder ; and 

- (c) to assist any officer or employee of the Authority reasonably demanding 

i the aid of such policz officer for rhe lawful exercise of any power 
vested in him under this Act or any rule or regulation made thereunder- 

! 

I 
I Modc d 102. Any money due to the Authority on account of fee,or charges, or from 
i rmw~ry the disposal of lands, b ~ l d i n g  or other properiies, movable oi immovable or by W?Y 

of dues of of rents and profits or in pursuance of any agreement excuted by the Authority 
) he authority* with any beneficiary may, if the rmvery thereof is not exepressly pr~vided for in 

any other provision of this Act, shall be recoverable by the Authority as mear of 
hnd reveuue. 

1. Added by thc Orissn Development Anthority ( h n d m c n t )  . , Act, 1984 (Orism A d  15 of 1984) 
a. 2, 
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Control by 103. (1) The Authority stall carry out such directions a s  may be issued to 
Statawverrr it, from time to time, by the Statz Government for the a c i e n t  administratioo of 
mot. t&is Act. 

( 2 )  Tf in, or i n  conneclion with the exercise o i  its mwers snd di3chaige 0 
P 

its functions by the Au~hority uader this Act, any dispute arises, bel~veen the 
Authority and the ShLe Government, the dehcision of the State Goveroment on such 

' dispute shall be find. 

(3) The StaLe Government may, a t  any time, 'either on its own mot ion or 
bthenvise, call for the records of any case disposed OF, or order passed by thc 
Authority for the purpsse of satislying itself as to the legality or propriety of any 
order pashed or directions issued and may pass such order or issue such directions 
in relalion, thereto, as it may think fit: 

Provided that the State Government shall not pass an order prejudicial to any 
person without giving such person a rea'sonable opportunity of being heard. 

klurns aud 104. (1) The Authority shall furnish  he State Government such repots 
returns and other infomations, ac the State Government may, from ' time to time, 

I require. 

(2) Without prejudice to the plovisions of sub-section (I),  the State Government 
or any oficzr authorised by the State Government in this behalr, may -. cail for 
reports, rzlurns and olher informations from  he Authority i n  regard lo the lmple- 
mentation of ~ n y  dcvelopmen~ plan, developmznt scheme, 01 town planning scheme. ' 

(3) Any person authoriscd by thc State Government or th,e oficer referfed to in - 

sub-sect~on (2 )  may cntcr into 01 upon any land with or without assistanls, or work- . . 
mtn for asccrtalning whether the provisions o i  the development pIan are being or 
have been implcmen;ed, or whether the develgpmcnt is being or has been carried 
out in accordanct with buch plan or such schemc. 

(4) No such entry sin11 bc made except between the hours of sunrise and 
sunset and without giving reasonable notice to the occupirer, or if there be no occupier, 
to rhe owner of theconxrned Land or building. 

%mice ol  105. (1) All documcuts idcluding notices and ordecF required by this Act or 
notice dc. any rules or rzgulalions made therzuader to be scrvcd upon any pcr~on shall, save 

as othzlwibe providcd in this Act or rule or regulation, be deemed to be duly szrvzd- 

(a) wherz tllc documznt is to be servcd on a Govcrnrnent Departmzn, 
railway, l o d  authority, statutory authority, wmpany, corporation, 
sociely, or other body, if the document is addressed to the head of 
the Government Depamnent, General Mamgr af the railw;ly, 
Secretary or Principal officer OF the local ant hority, statutory authoriiy 
company, corporation, society or any other body at its principal 
branch, local or registered office, as thc case may bc, and is eithet- 

( i )  scat by registered post ; to such office is ; or 
(ii) deIivered at  such oace. 

. . (b )  where the person to be served is a paritpership, if  the document is 
addresssd to the partnership at its prrncipal place of business, 
identrfying it by the name or style under which its business is carried 
on, and in either- 

(i) senl by registered post ; or 

(ii) delivered at the said place of business; 



(Secs. 105-108) . , 
, i < i f ; :  ,-[(.,:,:, . ' . (i),ii-,kn$-'bther:&e>f . t h c  . .  dbclmed ., :ii . jiddkgsed, . . . .  &.)he pir~i i ) ta .be . .. 

setved 'and-' 
- .  , - . , 

, . I  : 1  , .. . 
. ., .. . : : (i) is.&ven or tendered to:him ; pr;bm - ..' ! ' 

, . .., . , .  . ,  
r . . I  

, , J ,lf 
, , . : . I . ' : .  . .  ' ' "  . -  m 

. ,  , . , .  
, - .  

(ii) if such peeon cannot beround, is affiiia dn ra*e 'conspicud& 
part of his ,last known place of rqdenw or busin4ss or is given 

,.. ' , ' or tendered 'to : some adult member3 of bis "family or is, affixed 
. , .  .' on som6' conspicuous "past , of ,' the land. or '.building lo ~hicl) 

. . 
r ' .  - 

' , .I :- - , , it:'rebtes ;: - . 
.,. . ,  . , , . I .  , , . 

1 .  ,. ,, . - , 
: , .  5 - ( :  . , 

i. ' . >  : ' , (:; 
(iii) is sent by rrzgistered post to that person. . . 

. - 

. - , I  . (2)' h y  document which is' refired or Gthorkei .to .be, served on the wner 
or occupier of any land or build=, may be addressed , "the owner" or,f'the occupiec 
as tKe mse may be, df that' land oi building ' naming or d ~ r j b i &  that Iand - o r  
building without further name or'd&icriptioa and'shall be deemd"'to be 'duly served, 
if the, document, so addr~scd is sent or delivered in accordance with 'dause (c)  of 
sub-seclion . ..(I).' , .. .. .,,- :.' .. . ., - ' . . , ,., . . _. , .  . I  . . . , .  . I . I S  . . ,.. . ' .  ' - . . . .. ' , , ,  , ' , . - ,  

. , . .  , 
, ,  , .  . L . .  . . I ,  

, I - .  
(3) Where' i doc&& i s  served on ' a  -bartnership is' 'accdrdance with 'this 

section, the document shall be deemed to be, served on. each partner. 
I - 8 .  . . . .-  

(4) FOE the purpose of enabling any document to be served on the owner of '" 
any propzrty the SecreQry to the,Authority, may,. by notice in writing required the 
occupier if any, of the propzrly to state the name and address of the cwner there01 

I .  
. . . , 

( 5 )  Where the .person dn whom'a document'is ,to be served'is a minior, the 
serv i~e  upon his guardian or any adult member of his family shall be deemed- fo 
be service upon the minot. 1 

,! , , - 

' ( . ,  , r 

Exp1anatio:r-A domestic servant is not a member of the FamiIy within the 
. meaning qf this sqtion;' , : . : 

P U ~ U C  nodm, . 106. Every public n o h e  ,to be given under this Act o r  tbi: ' or rigul&tions 
how .made thereunder -shall be in  writing over the -Signature ,of the Secretary to, the 
made horn. A uthority or, as tbe'case be, over the singnature of the Valuation Offihr aad 

shall be widely made known in the locality to be affected thereby by affixing copies 
thereof in oonsptcuous public -plac& within the Isaid localit? or by publishing the 
same by peat of drum or by advirtiszment in a local newspaper and by such 
means wh~ch the Secretary may think fit., 

.. 107. Where any notice, order or other document issued or made under this Act 
or any rule or , regulations made thereunder requirw anjthing to ,  be done for the 
doing of which no time is fixed under this Acl or the rule or regulation, the 
notice, order of other document shall speciry a reasonable time for doing the same. 

Adenti .  - 108. All permissions, sanbtions, orders, decisions, notices and other documenp 
of shall be 3uthentciated:- orders, d ~ u -  

monts, etc. 
' (a )  on behalr of the~uthoht~,  b'i thesignatureof the Secretarytothe Authotity; 

. . ,  

Lb)  in behalf of the .Valuation OEce, by himself; 

or by any other officer autborised in this behalf by the Authority or a s  , the case 
may be, by the Valuation Officer. 
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, - 
'- (Secs. 109-114) - .  " -  . 

, ,  . , . ,  , . 

~uri6del t on 109. All o f f i l q ~ ?  CquniRcd under , thi?,Ad or any rulc made lhcrellnder sbaII, or 
of am. dwmpl aint b'c~ng 'made,' be cognizablei by a- Magistrate of th= firit'class. 

Smctlon of 110. No prosecution for any offeny punishable under this Act'shalI be instituted 
except with the previous sanction of the Authority or any officer authorired by the 
Authodty i,n this behalf. :.. 
>I2, ,.-: , . . ,  . . . . L i t :  . - :- , . - . , :  . 

p,,: 1-'';111. (1) ~ ~ @ ' A ~ t h o r i i ~ ' ~ ) , ' b ~ ' n o t i f i & f i ~ n , ' d i ~ & t ' t h a t  any power exercisable 
dtlepte. by"it uddg thu-.Act, except the lpohers''td mike;ri&d2itio+, m,ay also be exercised 

by"such~of6cer or ldchl authority or cdmmittee donstifuted under section 6 as may 
be metioned therein, in such cases and subject to such' cbncirions, if any, as may be 
specied therein. . 1 1 . , . . 7 ~ , ~ -  ; , . . . .  .. , . , . . ,  ., _ . -  

(2) The State Government may, by notifigtion, . dhst.. that any power 
' . ,: I- . '  - 

exer@$ble by :it under 'this Act;.exypt'' thei':pbw,er, to make rules, may * o  be 
e&icised: byV.such oacer as may, be, mentioned , -t&erein, in such cases and subject 
tb; spch~,&;ldi~ons,'if , , ,  any, as may-be specified there+., I , , 
. . J>  1: .? . I  I . . . .  . , , , 

.. . . I '  . - -  -. 

I , !, . . (3). The Chairman or the Via-Chairman with ! thim.prioi abpi~+&;til. ,of t b  
Authority, may by order, direct that any power exercisabIe by him irader this Act 
m y  aIso be exercised by such oEcer as may be mentioned therein in such 
ytgd subject to such conditions, if ady as may .be .specified . .. therein. : :.: 

. . , , 

Fim whan l l ~ .  ~llf in~.;;al i ;td in connection' with prosecutions under this Act &u' ' be 
rdlsedto paid to  the Authority at such time aud in such manner as may be prescribed 
be paid to 

Auhodty. by Rules. , . . , 

p,, of . . . 1.U. Where any area, bas been developed by the Authority it may require the lad 
AulhorItY to authority within whose local limits the area so developed is situated , to assume r&pon- 
=Bsuim local ibility For the maintenance of the amenities which have been provided in the area by 

the Authority and for the provision of the amenities which have not been provided by the assum? res- 
poneiblrlty lo Authority but which in its, opinion should be prodded in the area, on terms and wadi- 
certain oases. tions agreed upon between the Authority and that Ioml authority, and where such terns 

and conditions cannot be agreed upon on terms and conditions settled by the State 
Government in consulbtion with the local authority on a reference of the matter 
to State Government by the Authority. 

. .  . 

p, of - 114. (I  } If the Authorify after balding a I o d  enquiry oi upon report from any of 
Authority ~ t s  officers or other information in its possession is satisfied that any amenity which in the 
I, ~ a u l t  opinion of the Authority is to be provided for any , land but ,.has,, not been provided , ' 

by praons. far such land or that a:njl development of the Iand for which permission approval - 
or sanction, has been obtained- under this Act but, has not been carried out , it may, after 

' giving reasonabIe opportunity of show ,cause sene upon the O W  of the had or the 
responsible: fur providing ' the. amamenity or w i n g  out the development, as the 

, . q e  may be, a notice requiring him to proyde ,the amenity or wry out the development 
within such time as may be specified in the notie.  

(2) If such amenity is not provided or any such development is not carried out 
within the time spec~ed  in the notice, then the Authority may itself proride the amenity . . 
or -(out the development or have it provided or carried out . .  ,through . such agency 

-asitmay'thinkfit: ,,,; 
, .. -. - .  

, - 
-.. Provided that before taking any action "hder this iu b-sgition, the ~ u t h o r i l ~  shall 

give reasonable opporlunity to theowner of the bud or to the person responsible, far 
prpvidlng the amenity 01. for carrying out the deve lopent  to show cause as - io  why 
such: action should -not be taken. 

. (3) Allexpnses incurfed .by the Authority .or the agency employed by it in 
' 'provdia the &nity or d n g  bbt the development together with' i n t e r ~ t  from the 

date when a demand for expens? is mqhe until payment at such rgte as the State Govern- 
ment may by older fix, shall be recdvered by the Authon't~ from the owner or the persom 
resMnsible for ptoiriding the amenity 'as arreais of land revenue. , , - ,  

- - 
I .  ' -. . ,, L , . 
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( Sei's. I I 5 -1 20) 
.... , RdstratIon . . . . , . , ,  I .\:.: 

ordrmmcol~  ::' li$, (1);  NO^&& in' l b i l ~ i d i a d  ~ej&\r$lion -A& i90k:, kal l '  bk 'de i *edL .  require i60f 190-a 
plan9 the'&&trahon.:of any documents,.pla& o<,hia$prepared, .rnade'orsa,iictioned in 

. , "' repu'red' ~ni; '~=tiSh,  , I  - I N  r wifh a dgf~Iop&~t plan or. I-$~'own: . ~ l a i i n i n ~  Scheme yqch has came 
. . . .  < ,  - , , , . I .  - - ,  . 

into . , : force. . . .  . . .  . , , ,: , , . , . - , r . , ,  , - 1 :  ' 
. ,  . - ,  I . I '  

. . . (2): A11 such documents, pH& an&<ma&;: shall , . for the purpose of 'sectidns 48 
aid .49 4 of the said Act . be dcemcd to,r.havc been registered in - accordance with the 
provisions of that Act: . , .  

! :: , . . Pro yided that, docwents, plans apd maps c z l a t i u  to the approved deVdopment. 
pbn +d sche,me , sldI::-::+e . . ,  . . ascssi ble to ; 1 he, pu b1i.c in. - the:manner prescribed 

mtrucrion re~~!at'oas. i,:, I f , !  : ' .  , i-! i : ,  : ,', > I :  

I ' -  , , , . 
- .  . , . 

, . L  

. , ,  

n ~ t o g i ~ t r a -  1::: '  . -  - .  , ,  , , .. , , ,::: - , #, . . ' :" 
" i '  1 '  * ? . . ,  , -  tioo-undac. ,;,! l~fi.~'::.,  ., . , .  . . ,  [:,:(;,: , - , - . , '  . *  ., : I ,  ., 

IndianReB- . A :  . . , . , , 
' . .t.,.; ' : : ' i  , I: ! stration Act, :'. 

- . ,  , . < ' .  .. ,, 
1908. ,,.,,. ! - .  ' -  . _ , I  . -  m .  ., .,. ,. , . , . . - 

- . ,  

px-ption 117. Notwithsknding anylhing containid in the Indian ~ t a & - ~ c t , -  1.899, no la99 
fmrnstamP duIj shall be imposed on any deed of imnsfer of immovable prpoperty either by 
Duty under, , .  , , . Xndlah > ,  ,dp in -faYbup or the, Authority; : : . ! ..< ..:: . . . ? I :  

. . , . , - I -  ' - ?  , - 
, - - v  

I Stomp A d ,  :- -. . ,! ,!. . ; L: _ , , , . . .  . : r .  ! 
- . ', .,'; , . :  . ,.  ., 

, .  , . - .  -. 
. . ,  . . - .  

1899. .I , , - , .  I :  I : _ ,  .: , .  - . , , . I  . . . . , 
. .  . '  I 

, '  . - .  . ' 

Power to 118. Unless, btherfrise provided i'n this ACL khi Authority, -shall be competent to 
make agree- make any agreekcnt with an) person or party in respect of any matter which is , 
,lent. provided for under this Act, or the rules or regulatiom,made thereuhder: 

, , - .  
.. : , , - .  

, ( .. . 
- , .  r 2 ,', . . ,  

Bffm of 119. ( [ I  Save as orhenvise prcvided i n  sub-section (3) of kc'tioi 91 or sub-section 
other'aws' ( 3 o f  section 92, the provisions of this Act and the mles and regulations made 

thereunder shall have effect notwithstanding anything incomiistent therewith contained 
. , ipdy,dtherlaw.  'a-- 

, I, ' 
, . I .  

, - (2) NO~W!L&~.J&& aiythi9p contair edid any other 1 ~ w  :- 
- (a] when permission for' developmk in respect of av bud has been obtained 

' 

uuder 'this Act, such development shall nbt be . deemed to be unlawfully 
undertaken or wr ied  out by reascla only of the fact that permissi~n, approval 
or sanction required under such other law for such development has 
not been cbtiiined 2; and 

I ' . I  

- ,  ( b )  when permission for s u c h " d c v e ~ ~ ~ n t  ,has not been obtained under this 
' 

Act, 'such development shall not bo ,deemed ' to be lawfully under taken 
or wried out by reason only of the fact lhat permission, approval or 
sanct~on rcquired under such ot h a  law for such :develofiment has' been 
obtained. - .  . . .. 

, . ,  . . , ,  . 
. I ,  . 

Mode or 120. ( ) ~ & p y  of any receipt, application, phn. notice, order, entry in a register. 
pmor of and ,or other documents in the possession of the Authority, or the Valuation Officer if duly 

j rcgtrietIon . c e d e d  by the Iegal keeper thereof, or other persons authorised by the Authority or 
on the the 'Talllation. O5.mr in this behalf, shall bereceived as prima facie evidence of the 
~ u m o n i n g  existence of the eqtry or document, as the. case may be., : and shall be 'admitted as 

an Offiw evidence ofthe matters and transactions therein m r d e d  in every case, where, and to of thc 
Aulbgr[ty. the same extent, the ,original - entry of document would, if produced, have been 

adniissible . to prove such mattels. . .  - 
. . . - , , .  

I (2) 1he Chairman, Vice-chairman , mcmbcr, officer or employee of the Authority 
or the Valu-ation Officer or any officer subordinate to him -shall.not in 'any legal 
pro--dings to which the Authoribor tbe Vduatatjon- Oficer is not: a- party, be required 

I 
to produce any register or' document the contents of which can be !:proved under the 
preceding sub-scction by a certified copy, or to appear as witness to prove any matter 
and transaction recorded . . .  therein, unleg the, court for special reasons..so .directs. 

1. Deleted by (be O r i ~ a  Dcvelopmcnl ~uthosilics (2nd ~nlendmcn~)Act ,  194 (Orissa Act 10 of 
1985) s. 3. with effect from tbc 13th May 1915. 

. . I .  . . . 



[ Orissa Act ,14 'of 1882 1 

, ,  , *' , . ,  
Dcvelopmt . .. 
plans to . 121. (1) Where any . land situated in , a ., development area is regred by the . ' , , ,, 

rnodi-. development- plan to  be kept as unbui1t upon or isAdesign?ted in any such.plan . . .. .. - .,.. . , 
fi ed in ccr- for any pubhc.pvrpose or subject to cahpu~sdry'aquisitib+, thei, if at tlie explratlon of 
t a h  cases. ten years from the dete of mmi ng ihto aperation of the compreheiiive development phn 

unde~ section 13, the land is not compulsorily acquired or purchased, by the State 
Government ,or . tae Authority. as the ease.:may,.be, the owner of the land m y  
sene: on the State G+vernment a notic;e requiring his interest inthe land to be .sm. 
acquired. ., , ,  , , 

. . (2) If the State Government faik to commence proceedings for the acquisition I of 1854 
of the -Land under the Land Acquisition Act, 1894 within sur months from 'the 
date of receipt of the notice under subsection ( I )  the land, immediately after the - . 
expiration of the said six months, shall be deemed to be not required to be kept - . . 

.'., ' as unbuilt upon or for public purpose or subject to mmpulsory acquisition, and. , 

shall be available to the owner, subject to the provisions of Chapter V, for 
development Cor such uses as is permissible in case of adjacent land in the relevant 
development plan. , , . . , . , .  . I I  , .  , . .. , . 

, , 

~ppI i~8t i011  122. (1) The State Government may by ooti6don, that from such orirv Act 
of Orha date as is stated therein the Orissa Public Premises (Eviction of Unauthorised 7 Of 

Ph Oceupanb) Act. 1972, shall, subject to the provisions of subsenion (2), spply to mises mnc- 
tion or the premises belonging ,to, vesting in, or' lmed by the Authority. , 

Uwut h o r i d  . , .  , '  

Occupants) (2) Oqt a. notification beimg issued under sub-section (I), the aforesaid Act 

I 
EI;ligtF and the rules mads thereunder shall apply to aforeaid premises with the following 
the ~ ~ t h +  modifiqtions namely:- 
rity. 

, ; 

(a) the State Government &all -appoint an , officer of the Authority who is 
holding of has held offiee, whether under the Government, or the Authority 
which in the opinion of the S,tate Government is not lower in rank 

I than that of -a Deputy Collecrar mr an Assistant Engineer, to be the 
I Estate Oficer for the purposes of the aforesaid Act and one or more 

&cers may be appointed as Estate O&xr for different areas or for 
the ram: area; . . 

(b) reference to "public i n ' t b t  Act and those rules shall be deemed :, 
l o  be reference to premises of the Authority, and reference to "the State 
Government1' in sections 6 ,  12 sad 15 thereof 'shall be deemed to be 

. referen- to the Authority. ' . ' 

Power of IZ3. (1) ' ~ h c  Statc Government; aftel consultation with the Authority, may 
Stale make *~ules  to carry out all or any of the purposes of this Act and prescribe 
QOv-eal forms for any proczeding for which it cilnsidets that a form should be provided s 
to makc 

I < rules. 
' - ~ r d ~ i d i d  i&tin c ~ n s ~ l h b o n  with the Authority shall not b.. necessary on the 

first occasron of, the making of the rules under this section, but the State Govera- 
ment shalLbke into consideration any suggestion which the Authority may make 
in rela~pq to the i;mcadment. of iuch  rule^ afier ihey are made. 

, , , , 

. (2). In particuIar and without~~prejudice~ to the generality of the foregoing 
power. such rules may provide for all or any of the foIIowing matter, namdy :- 

(i) thesalary, allowances'and conditions of service of tho Vice-chairman and 
whole time paid members of the Authority under sub-section (7) of 
section 3; 

(ii)'co~t*ol and restriic~iom in relation to appointment of Sic'retary and oiher 
officers and employees of the Authority under subsection (I) ofSection4; 

' Fro Rules see Orisso Gazerre, Extraordinary, dated the 18th October 1983 (No. 1364) 



(1ii) the form and the.-manner in -which the notice W be published inviting 
objections and suggestions with respect to the draft devehpmat pbn 

- . under a h d o n  (1) of section 12 ; , 
- - 8  . 

(iv) the form and contents of the develop&ent plan, the procedure to be 
followed and any other. matter including time limit in c o ~ d c r a  FRfth 
the preparation, submission and approval of such plan, under a u b d o n  
(4) of section 12; 

I 
I -(v) the fom and the manner in which noti,=, . shall be published inviting 

objections and su'ggestions with respect to the proppsed mod3~attoa In 
a development plan; under subsection (3) of section 14; 

I 
(in') the fee to be accompanied with the epplia60n for 'permission to 

dcvelop under sub-section (2) of section 16;. 

(vU)  the man& in which and fee to acmmpany the aped -agdnst any 
orders under sectlon I6 01 17, under subsection (1) of section 18: 

, (vili) the amount of fee to be paid for revalidatiqn o f ,  pe-on, andor 
section 20; , . 

[h) such other matters, which may be provided in a town phnniag scheme undor 
clause (i) of sub-section (4) ~f section 22; 

(x) t h e  manner of publicationof declarationof intention to nuke a town planning 
scheme uhder subsection (2) of section 23 : 

(xi) the manner in which the Authority shall publish a notice' and the form In 
which information shall be invited ia lwpect of title or, interest in the hnds 
or buildings covered by the draft town planning scheme under s u b - s e n  

,' . (3)0fsecbon 23; . . 

'1. , , , -  - 

(xli) the manner of pubhation of a draft town p h i n g  scheme u u h  
sub-section (1) or ~ection 25; . . 

(xiii) other patidars which a draR town plaming scheme ma) contain under 
&use (hl of section 27 ; 

(x l~ )  the manner in which and the method by which compensation shall be payau 
under s u k d i o n  (3) of section 28 ; 

(xv) the form of permission to be granted by the Authority under subection 
(1) of section 32; 

( X V ~  the quahEdon?, for appointment or a Valuation Oficer under a u b . d o p  
(1) of section 33; 

(xvii) the procedure to be followed by the Valuation Officer for subdividing tho 
town pbaniw scheme under section 34; 

[ x i i i )  the m u e r  and the form of notice to  be served by the Valuation mcer 
under &use (i) of sub-section (1) of section 35; 

(xtc) the manner and the form or notice to be given by the Valuation Of6cer 
under ciause (x) of sub-swtion (31 of sa lon  35 ; 

(xlr) the form in which the prekhary and the anal town planaing scheme s U  
be -dram under clause (xi)  of subsection (3) of sectton 351 

(mi) the fom in which the d d o n  of the Vdudon Officer ahall bo wmmunie 
ated to the party mncer~ed under section 371 



. TSE OBS~~!,?EJIE&OPMEJT AUTHORITIES ACT. 1982 .. , , . . , ,  .mr:r.- , ( F :  tiO . : : I - )  $ I - ' -  I, :.-TI ' 

nssa Act 1 4 ~  0f.ib82 1' . ' ' , 

, -.r, . - 
{Sec. - 1 2 3 ~ 0 n t d . j  ' 

(xxii) the proadwe for mmmar~ e\iction o l  a person under section 51 
. . , , i , , ,,, ;. . . -(*iii). the forirb of ndtice to be given under rsub-section : (1) of bection 52 t . , :. - . -  - .  '-.r.-!. . : ,  .: -.. . . -  ' , , . . . I  : , . . . - .  7 I . .  

. .. 
( u i v )  the manner of pub l id~n .o f  the draft &ii8tion of a.tdivn.plad* achcme 

-::I . ,.. , . , .u,edy , I +section . :  , * :  . < i - f j , '  f?) ff section 1 , ;  I-. 53; ,.., , . . . ,  , 

m . .  . . .  I ,  . 

, , , (x~c~~z;i;f opfb&$$i57f qe d@ amendment , . I . (  I.;o L v  , t '  to :&latiom . ,:- under 

I ;. - &t*i) !he ~ e ~ j o d  for payment of excess amount by the ownet under y1b-section(2) 
-, of sect~on 6 8 ;  . _ 

. - ; (xxhs'i). rules for. regulating the borrowing by the Authority .under suhection 
, . (9) of ,section .77; 

bh) .the time at and the manner in which the colleqtions made unda rmb 
section (I) of section 78 shall be paid to the" Authority under hub- 
section (4) of' thaJ section; . . . I 6 I I 1 . . L , ; , k : . 

(rxr) the form in and the time at which the iinnuaI budget of the Authority 
.h@l be prepared , under section 80; 
I ; , .  il, ! .::L.11 4... , . . I  . I ,  

( U i )  the form i;.. w k h  the Authority shall kiintain its accounts and records 
and : pqepqe , annual statvent of a c ~ u n t s  and bdance , V I , .  she,$ I under sub 

, section, (1): of se@!on- 81; - 
. * .  , , , - ,  

(xxxii) the form in and the date on or before which the Authority shall prepare 
it annual report under seclian 82 ; 

, , 

(xxxiii) Ihemaner inand canditions subject lo  which !he~urhorit~shal~ constitute 
provident fund under subsection (1) of section 83 : 

-. 
(xxxiv) the time at and the manner o n  which appliwtion shall be made to the 

Authorily for assessment of development charge under subsection (1) of 
section 8 6 ;  

(mxv) the powers to be exercised, the function to be performed and the procedure 
to be . followed . by I he Art Commission under sub-section (3) of section , , 88 1 

(xxxvi) the time at and the manner in which the fines realised in comedon with 
the prosecution undel tkus Act sh1l be paid to the Authority, under section 112; 

(xxxvii) the form of no objection certificate under secrion 116 ; 
, -  , 

(xxxviii) any other matter which has to be, or may be presecribed by rules. 

(3) The State G~vernmens shay have power to make rules- 

(a) in respect or condition on which officers and emoployces ofthe Authority 
may be appointed, reduced in rank, suspended, discharged, removed or 
dismissed; 

{b) in respect of accounts to be maintained by the Authority ; 

(c) in respect of returns, statements, reports and accounts to be submitted 
by- the Authoril y to the State Government ; 



THE,ORISSA DEVE OPMENT AU'IHORIFEQ ACT, 1982 
.-,or (3,) r v - ~ l ~ ~ i . ! ~ ~ . ! ~ L j ~ ~  7;s:: . ~ \ ~ ~ ~ . . , ~ - ~ ~ ~ ~ ~ ,  r , ,  , > ! ? I  - 1 :  

?I!; I: ' ! (4 phcribing ,and defiri i .~ t h e  r n u t a a l ~ : ~ ~ ~ ~ t i o ~ ~ p ~ t o  be 'hbservad between 
. . - . , the Authbrity and the, ' - 1 0 ~ T : A u t h i  &it!&? in which they are 

jointly interested ; - ( ! r ! : : , ' . J  I , >  

. , 
, . , - (9 in respect of p%uM, sjdelines p m  ~tandard-s, b@$ng regulations, 

- :-,;-. , . condif cm. a%d rcs-&ictross:!n accordance ,wjth .which development may be 
. u&rtaken or reWte_d ; . . 

. ,  , : -. 
. , ;I , , 

, , 
' . .  _ ,  . . I  

Cf) in respect: of authentication of development plans' at the time of approval 
by the State Government a d  custody .thereof and the procedure for 

, .. . _..  . l . l '  I - its producticri ;beforev: 'aurts for yerifi~tion '; "'1) 
"-' 

. - .  , ,  . . - 1 ,  - . , 3 v r l :  .: 

( . I  in.&peet ol d i n g  of teidcpr,, security +et, acceptance of tsndna 
issue of work drder s, entering into cohtrhct; Zxcutiodoi works, comp d s e  
of claims and matters ancillary thereto ; 

. . . , 

(h) h raipict b f  such jothi! &at!els in $Iatjb. fo'hhich thi Authorit~ shall 
make enquiry' while considering appliation foi pemlssion to develop; 

, I  
. , ,  

' 

(1) L re spec^ of the sta&i b$ whih thq dc+iop&t hfany particu1~~ feature 
of a zone m y  be carried out ; 

, . 
' ul 'in rcrwct of k c  ' local enwi? ' or atper heari& that may be made 

belbre a developmint 'pkn'ls approved ; 

.kk) in respect of,thg-kanner in wdich State Governeat land afcer transfer 
to the' Auaority ihll.,bb'ddt @th' ; ' ' ':' ! 

- .., - '  

(0 in sespect of Dli3tteh related to lming or hiring out or tansfer of m y  
P:QP~F!Y beionging . . to the Authority and matters 'ancillary or mnsequen- 
t+$ -.!he!$ ; . - .  . , ,  . 

(m) inrespect ofthc powers to be exercised and the functions to be performed 
by +e m-qbers of the Auth?,+ty including the. Chairman aud Ibe  Vice 
Chalqan. , ! .  ;. . . 

, , , , 

(4) In %king any rule, the State Government may provide that a breach thereof 
shall be pushable with fine which may extend to one thousand wpges and in the event 
ofthe continuance of th,e offen?, a h c  f eaind to qpees thirty per day. 

. . , . . . 

P0we-r of the 224. (1 )  The Authotity may, with theprevious approval of the State Government . 
Authv'v to framc regulations not inmnsistent wi& this Act or the rules made thereunder for, 
e%ns. "'- c a r . *  ouL all 01 any of the purp~scs of this Act ; ind particdarly in regard to all 

ma ws expressly required or dowed by this Act or therules made there undertobe 
regulated by the Authority. 

(2) In particular and without pcejud ice to the generality of the foregoing power, 
such regulations may provide for :- 

(i) the summering and holding of meetings of the Authority, the 
time and the place where such meetings are to be held, the 
conduct of business at such meding and the: number of members 
necessary to form a quorum thereat, under ' sub-seciion (12) of 
seclion 3 ; 

(ii) the salary and allowances and coad~tions of service of the 
Secrctw and other OEcers and employees of the Authority under 
rub-section (2) of section 4 ; 
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. L . .  (iii) fees . and allowances that _may be paid to the members of the 
. ,  . Advisory ,Council for attending lts meetings under , . subsection 5 

of section 5 ; 

- (iv) ' thgs-oniw and hoiding of rneetihgs of s Committee constituted 
. , I  under s m o n  6, they'time and the place where such rn- 

are to be held, the conduct of business at such meeting and the 
number of members necessary to form a quo- thereat under 
aub-section (2) of section 6 ; . 

(u) t k o  ,fee and allowances paysbld' to -the membcra of the Committe 
other than the members of the Authority for attending the 
meeting of the Committee or any other work of the Authority 
under sub-section (3)' of section 6 ; 

, (d) the manner d publimtion of the approved development plan 
under 'subsection (1) of seclion 13 ; 

I , .  

(viq the prodre for m ying out the functions d the Authority under 
Cbapter IlI ; . , 

( ~ f i i )  the planing and building standards, under clause (i) of sob 
- section (I) of section 15 ; 

(ix) works for the maintenance, improvement and other alkratiom 
any building for which , permission shdl not be required 
under section 15 ; .- 

(x) ths form in which applidon for permission under sub-section (1) 
of section 16 shall be made and, the particulars to be contained 
in and the documents to be accompained with such application ; 

(xi) other matters relation to which the Authority shall make.eagairp 
while considering applimtion for permisdon to develop, under 
subection (3) of section 16 ; 

the form in which permission granted under subectron $1 of 
section 16 sWl be contained, unda sub-section (5) of semen 16 

(XJii) the .mhnner in which oder under subsection (3) of s d o n  16, 
s h d  be communicated b the applimnt under sub-section (6) 
of section 16 ; 

(xiv) the form in which the applicant shall draw the attention of the 
Vice-C-n with regard to his application to develop, uader 
sub-sectlon (3 of sectioa 16 ; 

(XI) the f o p  in which the Authority s h d  keep register of applicauons 
for permlss~on, under mb-section (11) of section 16 ; 

(m the partlcultrrs indud ing i dorm tion as to the manner in which 
applications for permission have been dealt with to be contained 
in the register under subsection (12) of sectiou 16 ; 

(&I) the terms and conditions subject to which use of any land and 
buildlag in contravention of development plan may be continued 
under section 19 1 
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( Sea. 124-127 ) 

(xvfii) the form in which completion ceitificate shall be obWned by - 7  

registered architect 01 engincer or a person approved by the 
Authority, under section 20 ; . . -. . . 

' (xjx) the regulations in accordance with which disposal of land or 
properties shall be done by the Authority undcr section 76 ; 

(XX) the manher in which the properties belonging to ur under 
-contra1 of the Authority shall be managed ; , 

( x x i )  the maancr in which approved development plan shall be accessible 
to thc public, under the proviso tn sub-section (2) of scction~I5; 

, (xxii)  any othcr matter which has to be or may be by 
regulations. 

. I .  

- ,  . 

(3) until the Authority is established under thjs Act, any regulation which 
May. b e  madc ,under sub-scction (I) or sub-secion (2) may be made by the Stattc 
Government and my regulation so made may bc altered or resciqded by the Authority 
in ewnzise of i ts  powers under sub-section (I). 

P m d m  125. (1) In making rules or regulations under section 123 or 124, a draft of the 
~ e s - m ~ ~ s a m e  s h d  bc published in the Gazette. 
rrSulatioasr 

(2) There shall be published with the draft a notice specifyjag a date, being 
not earlier than fifteen days, on or after which thc draft shall be taken into 
consideration. 

(3) The State ~overameni' or the Authority, as the case may -be, shall consider 
any dbjection or sugetion, if any, tbat may be received before the speczied date 
and make such alterations or modifications as it may deem fit. 

--(4) AU rules aad regula'tions so made s'hu be published in the-'9zette and 
sball come into force on the -date of such publidion. 

< .  . .  . 

w w a r i o o  126. The State - Government may, in consulation with the Authorily and &r 
pf r & ~ -  previous publi~tion of.their intention, rescind any regulaiiom made by the Authority, 
Ions State by the and, hereupon such regulations shall cease to have effect. 
Qorommcnt. 

~ s w ~ u t i o n  127. il) Where the State Government is astisfied that the purposc~ for which 
of Lhe the Autbon'ty was established under this Act have been substanlially achieved so as 
Authoritym to render, the wntjnued. existenie of the Authority unnecessary !n the opinion of the 

State ~ d v e r a m e ~ t ,  i t  may, by notifiwtion, declare that the Authority shall be dlbsolvcd 
with effect from such date rn may, by specified in thenoa~ation, and the Authority 
shall . be , deemed to be dissolved accordingly. 

(21 From the shid date F- 

(a] aU properties, funds and dues which are vebted jn or are realisable by 
the Authority shau vest in or be realisable by the state Goveranlcnt ; 

(b) nU Ijabiitie. which are enforceable against the Authorrty shall be 
enformble against the State Government ; 

(c) for the purpose of carrying out any development which has not been 
fully carried out by the Authority and for the purpose of rdt8rog 
properties, funds and dues referred to in .clause (a) the fu,action 
of the Authority shall be discharged by the State Government. 
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(Sec. 1281 

Repeal and 128. (1) As from: the date of the constitulion of the Aulhority :- 
$ vings. , .. I.: 

(a) the Orrssa Town Planning and Improvment Trust Act, 1956, and orissa Act 
sections, 247 to 251 and Chapter XVII of Orissa Municipal Act, 1950 loof1957. 
;hall iceasti to have effcct within the area under the jurisd iclion af Lhc Omisa ~ c t  
Auibcrily ; . .  23 of 1950. 

(b) the Improvement T usts and Spccia I P l a ~ i n g  Authorities (hereinafter 
referrzd to as existing Planniu Authorities) ~nstitutcd undzl thc 
provisions'of the said Act in respect of the whole or part of the area 
unde~ the jurisdiction of the Authority shall sbnd \disbolved. 

. . I , I  # I  . I 

(2) ~ o t w ~ t h s t a i d i n ~  thl  provisloni of ,sub-iie&i*n (1):- 

, , (a) such 08icer or ather eypluyec serving undcr the existing Planning Authorily 
ihadiate ly  before tht date'of llie txnst~lution OF the Aurhority as the State 
Government may decide shaIl on and horn such date, be  ans sf erred to 

. and become an oecer 01 other ernplojeepf rhe concerned Authority with 
such designations ai the, couc;erned Autbority may determine i n d  shah 

. .,. ' . . 
" ;. i l l  ' ,  

hold ofice by the saml tenure; ai the s h e  .rzmuncra~ion:and~ on the same 
trerms and cqnditions of service as he would hvehddthe same, if .,the 
existing PlannrnIS Authoritybd not been disolved end shall continue t.0 
do so unless and until such tenure, rzmunerations and the terms and 
wndttioas are duly altered . by the Authority :. . -  , , , , ,  , , , , >. 

1 
f , - 

. , I  - 
Provided thal any se~vice ~eadered by any such OMWI or other such employee beiore , !, '' ,, ' , 

be  diss~lutlon ,of the existing, Planning Adtho~ity shll be deemed, to be )be service 
,enderd under the coilcerned Aulhoritp.: . , . , ,  . < ' , ,  , 

. ,. : ~ l , T l l ,  

, , . Provided further that the concerned Authority may employ aw such officer or 
othek employee in tlie'dischal'ge of such' functions under this Act .as it.niay,think)proper 
and every such officer dr other employee shall dischargz ~ho& functions h d i n g l y ,  ; 

' . . . I  ' . .  . , . I 4 . ,, ' ' ...I . - ,:' !:I 1 1, ,, 

I " _  

(b) anything dpne or: any action taken (including any appointment, delegation, 
notifidon, crder, scheme, permission, -rule, bye-law , reidat ion :or form 
made, granted or issued) under the OrissaTown Phoniw -and, Improveineat odrsa ACI 
Trust Act. 1956 and sectiom 247 to 251 aad Chapter XVII of Orissa Municipal 10 of W7- 
,Act, 1950 in rypea of whole ol part of a developmelit ara, shall su far O r i w , A ~ t  

. , lt . lb. nof.inc011~1stent with the provisons of this .Act;' cqqtmue. to :be in force 23. of ,1950. 
and be deemed td have, been done or taken,undcr Ihe 'P~ovisioqs,,of this Act , , , 

unless and until it i s  superseded by anything done or any action taken under 
the said provisions ; , , ,  

X [ @'-I) Any w o ~ k  or construction of reconstudan of building und,er&kea, 'mrrid 
out or complcted in wntnven lion of sections 247 to 251 and Chapter XVII 

. , of the Orissa Municipal An, 1950 or any rules,'byc+p15 qr iegulatidns 
made thereunder in form the, relevant point bf !i@= or'agy orden made &;, *=i 
or permlssion.gcantcd in respect thereof within the Whole or part 6f develop- 23 1950. 
ment area and to whcb the provisions of clause (bl do not apply, shall be 
deemed to be a development undertsken carried out or completed ' without 
permission as rcff~red to in section 15.1 

(c) allldebb, obligations and liabilities incurred, all contracts entered iilto ,d 
' 

matters and thing engaged to be done by with or for the existing Phmlng 
Authority sbal1:- I ,  

( i )  ~ I I  r ~ p e c t  of n de?elo&l arm be :deimed to lhvk ban incurred entered 
into or engaged to .b.e done.by, with or for the concerned , Authority ; 
- 

, , I .  Inserted by the Oris~ti DevcIop'med Authorities  mendme men^) Act, 1985 ( O k a  Act 4 of 
1985) 5 5. , .  , 
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(See. 128) 

(ii) in  rzbpcct of area or arzas other than .: development area be deemed to 
have been incurred, entered into or engaged t~ be donc by, wlth or for 
the P l a n n l ~  Authoriiy or Authorit~es that may bc c~nstituted by the State 
Government for sucharea or arzaiunder the provisions of the Otissa 
Town Planning and hprovemedt Prusl Act, 1 956 ; Orissa Act 

10 of 19g. 
(4 all properties, movable and immovable, vested in, and all rdnts, recs and other 

sums due to the existing Planning Authority shall:- 

(0 in rwpect of a devclopment arza vested in or be due to the Aulhorif y; 

- (ii) in respecl of area or areas other than a development arca vest in or be due 
to the Planning Authority or Authorities that may be constituted by Ihe 
State Government for such area or arca under the provisions clf 0riss.a 
Town PIanning and Improvement Trust Act, 1956 in such manner and Orissa Act 
iri such proportions as may be determined by the State Governmerlt. of 1957. 

(el all suits, prosecutions and legal praceedings instituted or which might 
have becn instituted by, for or againsl Lhe cxisting Planning Authoruty 
shaU-- 

( i )  in rapect of a devetopment area may, be continued or instituted by, for of 
against the concerned Authority ; 

( i i )  in respect of area or areas other thana development arza =y be continued 
or instituted by for or against the Planning Authority or Authorities that 
may bz conslituted by Lhe State 'Government for such area or areas under Orisa ~~t 
the provisions of the Orissa Town Planning and improvement Trwt Act 10 of 19s' 
1956. 



ORISSA ACT 3 OF 1993 

[Received the =sent of the ~ 6 v e o l r n  on the 23;d March, 1993, f ist  published in an 
extraordinary issue of the Orissa Gazette dated the 26th March, 19431 

AN ACT FURTHER TO AMEND THE ORISSA DEVELOPMENT AUTHORITIES - - 

ACT, 1982. 

it enacted by the Legislature of the State of Orissa in the Forty-foarth Year of 
the Republic of India, as follows:- 

Short tide' 1. This Act may be called tho Orissa Development Authorities (Amendment) , , , , 
Act, 1993, 

. - 

-E'zi, Z. h the Orissa Development Authoriticr Act, 1982, in sction 3- 
, . ,  

(i) jn sub-section (5), for clause (b), the following clause shall. be . , substituted; , 

namely:- 
. .. , .  

"(b) a Vice-Chairman who shall be an officer of the Central or State Cfoverq 
merit to be appointed by the State Government either on whole-time - or on part-- 
time basis and shaU be the Chief Executive ofthe Authority: 

Provided that nothing in this clause shall debar the State Government to appoint 
a p r t - h e  Vice-Chainmu during the vac?ncy caused due to the absence of the 
Vicechairman, either wholetime or part-tlme, to avoid dislocation in the function- 
ing of the Authority; " and 

(ii) in subsection (9), for the words " k y  member" the words "The Vtce-Chajr- 
man and any member'' shall be substituted. - 

- 

*For ibe Bill, see O m  Gazette, Extraordinarydated t h t  22nd February I993 (No. 305) 
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